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LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK 
SECRETARIAT PUBLICATIONS

SAIiHA

SI Name of Agent 
No.

Agency 81. 
No. No.

Name of Agent Agency
No.

AN D H R A PRADESH
1. Andhra University General 8

Cooperative Stores Ltd.,
Waltair (Visakhapatnam)

2. G. R. Lakshmipathy Chetty 94
and Sons, General Mer
chants and News Agents,
Newpet, Chandragiri,
Chittojr District.

A SSAM

3. Western Book Depot, Pan 7
Bazar, Gauhati.

B IAA R

4. Amar Kitab Ghar, Post 37
Box 7«» Diagonal Road, 
Jamshedpur.

G U JA R A T

5- Vijay Stores, Station Road, 35
Anand.

6. The New Order Book 63
Company, Ellis Bridge, 
Ahmedabad-6.

M A D H YA PRADESH

7. Modern Book House, Shiv 13
Vilas Palace, Indore City.

M AHARASHTRA

8. M/s. Sunderdas Gianchand, 6
601, Girgaum Road, Near 
Princesi Street, Bombay-2.

9« The International Book 22
House (Private) Limited,
9, Ash Lane, Mahatma 
Gandhi Road, Bomba y -i.

10. The International Book 26
Service, Deccan Gym
khana, Poona-4.

11. Charlea Lambert & Com- 30
pany, lo i, Mahatma 
Gundhi Road, Opposite 
Qock. Tower, Fort,
Bombay.

12. The Current Book House, 60
Maruti Lane, Raghunath 
Dad&ji Street, Bombay-i.

13. Deccan Book Stall, Fer- 65
guson College Road,
Poona-4.

RAJASTHAN

14. Information Centre, 38
Government ofRajasihan 
Tripolia, Jaipur Ciiy,

L nrrA R  PR.\DHSH

15. Swastik Imlustrial Works, 2
59, Hoi I Street, Mccrii:
City.

16. Law Book Company, 48
Sardar Patel Marg,
Allahabad-1.

W EST BEN G AL

17. Granthalokas 5/1, Ambica 10
Mookhcrjec Road, liclgha- 
ria, 24 Parganas-

x8. W. Newman & Company 44
Ltd., 3. Old Court House 
Street, Calcutta.

19. Firma K. L. Mukhopadhyay, 82
6/1 A, Bancliliaram Akrur 
Lane, Calcutta-12.

DELH I

20. Jain Book Agcncy, Con- l
naught Place, New Dellii.

21. Sat N arain& Sons, 314I, 3
M ohi. All liuzar, Mori 
Gate, DeUii.

22. Atma Ram & Sons, Kash- 9
mere Gate,Delhi

23. J. M, Jaina & Brothers, 11
Morj Gate, DeUii.

24. The Central News Agency, 15
23/90, Comiaughi piate.
New Delhi.

25. 7 'he English Bfx>k Srore, 20
7-L, Connauglit Circus,
New Delhi.

26. Lakshmi Book Store, 42, 
Municipal M'»rKCl, Jan- 
path. New DcUii.
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PUBLIC ACCOUNTS CQMMirTEB 
(1966-67)

Ch a ib m a n  

Shri R. R. Morarka

M e m b b is

2. Sardar Buta Singh
3. Shri B. L. Chandak
4. Shri Ram Dhani Das
5. Shri Shivajirao S- Deshmukh
6. Shri Cherian J. Kappen
7. Shri M. R. Krishna
8. Shri B. P. Maurya
9. Shri Man Sinh P. Patel 

*10. Shri G, Yallamanda Reddy
11. Shri Prakash Vir Shastri
12. Shri Sheo Narain
13. Shri S. T. Singh
14. Shri Ku. Sivappraghassan
15. Shri U. M. Trivedi
16. Shrimati Devaki Gopidas
17. Shri P. K. Kumaran
18. Shri Om Mehta
19. Shri Gaure Murahari
20. Shri M. C. Shah
21. Shri B. K. P. Sinha
22. Col. B. H. Zaidi.
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SlCnBTAlUAT
Shri H. N. Trivedi—Depitty Secretory. 
Shri R. M. Bhargava—Under Secretory.

•Resigned hi» *eat in Lok Sabha with effect' from the afternoon of 2«th Nvember, 19M
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GOVERNMENT OF KERALA
No. 49/66/Fin. Finance Department

Trivandrum, Dated 21-6-1966.

CIRCULAR MEMORANDUM

S u b :—Public Accounts Committee (1965-66)—Forty Seventh Re
port (Lok Sabha)—Pargraph 1,9,1.11, 1.12, 1.13, 11.28 and 
11.37 Necessary for accurate budgeting and control of expendi
ture to avoid excess of expenditure over voted Grants/lapse of 
funds—Instructions issued.

Attention of the Heads of Departments is invited to the follow
ing paragraphs of the Report of the Public Accoiints Committee:—

2. Paragraph 1.9 of the Report.—After examining the notes 
furnished by the Departments on the excesses over Grants disclosed 
in the Appropriation Accounts, the Public Accoimts Committee has 
observed that the departments should point out misclassifications to 
Audit immediately as they come to notice, for rectification. If re
conciliation of accounts is made promptly no question of misclassi- 
fication would arise at all at a later stage.

3. Government wish to impress upon all departmental controll- 
ing officers that misclassifications, if any, should be located and 
pointed out promptly to Audit at least at the time the Accountant 
General communicates to them the [fixation of Grants] under each 
group head, after the close of financial year, if not earlier. (See 
correction as per circular dt. 6-8-1966 enclosed).

4. Paragraph 1.11.—The Public Accounts Committee has pointed 
out a case in which amotmts in satisfaction of a Court decree which 
were drawn in the months of October and November. 1963 were left 
uncovered by necessary provision of funds which resulted in excess 
over ‘Charged’ appropriation under the Grjint. Since there was 
sufficient time after the drawal of the amounts, a Supplementary 
Demand could have been moved for during the financial year to 
cover the expenditure. Heads of Departments and Offices should 
ensure that such lapses do not recur. Their attention is also invited 
to the Circular Memorandum No. 20700/BG2/66/Fin. dated 7-4-1966.

ANNEXURE I



5. Paragraph 1.12.—The Committee has observed that a greater 
degree at£ financial control and accuracy in budgeting are called for 
in order to minimise cases of excesses. In the light of the observa
tions of the Public Accounts Committee, the Departments of the 
Secretariat and Heads of Departments are requested to ensure that 
budget estimates are so prepared as to secure the closest approxima
tion to the actuals and to closely watch the monthly flow df expen
diture in order to regulate the over-all expenditure in accordance 
with the budget provision. To this end instructions issued by the 
Finance Department from time to time should be scrupulously 
followed. Attention of the Heads of Departments and offices is also 
invited to instructions issued in this regard in Circular No. 69/65/Fin. 
dated 19-10-1965. Under the following Grants, expenditure had 
been incurred in excess over the Grants/Appropriations for two 
consecutive years (1962-63 and 1963-64).

1. I Agricultural Income Tax and Sales Tax.
2. Ill Excise.
3. Debt charges.
4. XII Jails.
5. XXI Public Health Engineering.
6. XXXVI Capital Outlay on Irrigation (in 1963-64 the

Demand No. is XLVI).

The Chief Controlling Officers in respect of the above Grants 
should bestow special attention to ensure that such excesses do not 
recur in future.

6. Paragraph 11.28 & 37.—In regard to the savings which occur
red under different Grants, the Public Accounts Committee has 
stated that, since large savings are indicative of loose budgeting, the 
Administrative Departments should endeavour to frame their esti
mates more realistically and with a greater degree of precision- 
Supplementary Grants which cannot be utilised should be totally 
avoided. In the opinion of the Public Accounts Committee there is 
scope for improvement in budgeting and control of expenditure. 
Apart from the rules and procedures prescribed in the Budget 
Manual, Government have been issuing instructions time and again 
regarding accurate budgeting, control of expenditure and timely 
surrender of savings. The Finance Department is much handicap
ped in this matter owing to lack of adequate care and co-operation 
from the Heads of Departments and Administrative Departments. 
The Heads of Departments and Administrative Departments, of the



£»ectetariat are requested to ensure tiiat budget estimates are here> 
^ ter prepared more realistically and with a greater degree of pre
cision and, to this end, the instructions issued by the Finance De< 
jpartment each year 'at the time of pr [̂>aration of the Budget are 
scrupulously followed. The annual conference of Heads of Depart
ments and other controlling officers may be availed of for discussion 
■or elucidation of the difficulties «icountered by them.

7. The Public Accounts Committee has also recommended that 
the practice of obtaining only token grants, where inescapably there 
is likelihood of delay in the implementation of a| scheme should be 
resorted to wherever feasible. This procedure is invariably men
tioned in the instructions issued by the Finance Department regard
ing the preparation dt budget. Heads of Departments and other 
controlling officers are once again requested to follow the instruc
tions issued in this regard.

V. RAMACHANDRAN, 
Additional Secretary.

T o
All Heads of Departments and Offices.
All Departments and Sections of Secretariat.
The Secretary, Public Service Commission (with C.L.).
The Secretary, Vigilance Commission (with C.L.).
The Registrar, University of Kerala (with C.L.).
The Registrar, University of Kerala (with C.L.).
.All Secretaries, Additional Secretaries, Joint Secretaries, Deputy 

Secretaries and Assistant Secretaries to Government.
The Secretary to Governor.
The Private Secretaries to Advisers.
'The Stenogn^her to Chief Secretary.

Forwarded/By Order, 
Sd./- 

Superintendent

6



GOVERNMENT OF KERALA 

CIRCULAR

Sub:—Public Accounts Committee (1965-65) Forty-seventh Report 
(Lok Sahha) paragraphs 1.9, 1.11, 1.12, 1.13, 11.28 and 
11J31—Necessity f(yr accurate budgeting and control of expendi
ture to avoid excess of expenditure over voted grantsflapse of 
funds—Instructions issued—Erratum for.

Hxr:-Circular No. 49/66/Fin. dated 21-5-1966.
The Words ‘^Skeleton Appropriation Accounts” may be substitu

ted for “fixation of grants” occurring in para 3 oS the Circular refer
red to.

By Order of the Govern ar 
K. V. THOMAS 

Deputy Secretary.

FINANCE DEPARTMENT

No. 41313/BG3/66/Fin. Dated, Trivandrum 6th August 1966
Forwarded to:—

All Heads of Departments and Offices 
The Registrar of the High Court (with CXi)
The Registrar, University o* Kerala (with C i.)
The Secretary, Public Service Commission (with C.L)
The Secretary to Governor.
The Private Secretaries to Advisers 
The Stenographer to Chief Secretary.
All Secretaries, Addl. Secretaries, J t Secretaries, Dy. Secretarie* 

and Asst. Secretaries to Govermnent.
All Departments of the Secretariat

By Order 
Superintendent
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GOVERNMENT OF KERALA

No. 39729/Ag. 2/66/Agri.
Agriculture & Rural Development, 
Department (Agriculture)
Trivandrum: 9th August 1966.

From
The Secretary to Government.

ANNEXVRE I

To

Sir,

The Director of Agriculture.

S u b : —Central Public Accounts Committee 1965-66 Recommendar 
tions and conclusions regarding purchase of bonemeal by the 
Agriculture Department in 1958-59—Implementation—Jn»trt*c- 
tions—issued.

During 1958-59 based on the report of the subordinate officers, 
the Department of Agricultiue assessed the requirement of bone- 
meal for distribution at subsidised rates to the ryots as 13,000 ton
nes. But provision for subsidy was available only for 6,000 tonnes. 
This quantity of bonemeal was purchased by the Department in two 
lots, by inviting tenders, one for 4,000 tonnes and the other for 2,000 
tonnes. The purchase of 2,000 tonnes made according to the second 
tender was costlier than the first lot. The additional cost on 2,000 
tonnes was Rs. 22,740.

The Public Accounts Committee 1965-66 in its report has observ
ed that there was no necessity to split the piiichase 6f 6,000 tonnes of 
bonemeal which had resulted in an extra expenditure of Rs. 22,740. 
The <7ommittee has also desired that the Department should guard 
against such cases which result in extra expenditure to Government

I am directed to invite your attention to the above observation 
cS the Committee. Government would like to impress upon jrou 
' tite necessity for avoiding such cases in future. Ne^igence on the

IB



part of the dBcen in this regard will be viewed very seriousljr and 
•tringent action will be taken against the officem reqwnsible.

Yours faithfully,
J. J. FRASEEDAM 

for Secretary to Government.
C c^  to Finance Department.
Copy to Agriculture (Planning) Section (4 cc^ies).
Copy to the Accountant General.

Forwarded/by order, 

Sd/- 
Superintendent.

16



ANNEXVRE ZJ 
GOVERNMENT OF KERALA 

Agriculture & Rural Development Department 
(Agriculture-Agri. Estt.)

No. 40345/Ag.El/66/Agri. Dated: 'I'rivandrum, 9-&-1966L
From

The Secretary to Government.
To

The Director of Agriculture.
Sir,

S u b :—Public Accounts Committee (1965-66)—Forty-seventh Report 
{Lok Sabha)—Paragraphs 2.28, 2.29 and conclusions 8 (i) and 
8 (ii)—Follow up action.

R e f :— Your D.O. No. TC 1.38146/66, dated 6-8-1966.

I am directed to invite your attention to paragraphs 2.27 and 2.28 
of the Forty-seventh Report (Third Lok Sabha) of the Public Ac- 
coiuits Committee 1965-66 and Conclusions Nos. 8 (i) and 8 (ii) of 
the Committee. In the establishment of the Koothali Farm a sum 
of Rs. 1,43,371 was spent up to May 1959 when a decision to abandon 
the site was taken and from May 1959 upto 31-1-1963 (the new site 
was taken possession only on 26-3-1963) out of Rs. 1.45 lakhs spent 
for the old site only Rs. 61,684 was spent for cultivation purposes 
and no further expenditure was incurr^ on the abandoned site after 
31st March, 1963. While the Public Accounts Committee in its jre- 
port has appreciated that research projects of this nature does take 
time to mature, the Committ^ has recorded in the report that the 
time taken in this case is excessive. The Committee has also re
corded its opinion that if the delay of four years in abandoning the 
old site of the farm had been avoided a substantial part o£ the ex
penditure of about 1.45 lakhs incurred on the old site could have 
bee'h avoided. The Committee has also recorded that there would 
not be any undue delay in starting the actual research work at the 
new site of the Koothali Farm.

17



2. Govenunent observe that while there might be convincinf 
reasons for the procedural and other delays involved in selectinf 
and fixing up of a new site for the Koothali Farm, it was unfortu
nate that the delay in this case of 4 years has resulted in the avoida
ble expenditure of or substantial portion of Rs. 1'45 lakhs in the 
old site. It has therefore become imperative that there should be 
no delay at least in future for starting the actual research work im 
the farm which was the primary purpose for which such large 
sums were spent and a new site acquired. However, it is seen 
from your rq)ort cited that an area of 31*17 hectares in the farm 
have been cultivated with perennial crops and about 2*03 hectares 
have been set apart for planting Cinnamon and that before actual 
research work is started the crops would need about 2 to 3 years 
to come up. It is also seen from your report that a programme 
of researdi has been drawn up for implementation and that during 
the last 2 years trials on Pineapple, Hybrid Maize, Tapioca, vege
tables, Banana and Green manure crops also have been taken vp 
in the form of intercrops.

3. In view of the abnormal delay involved even in the initial 
selection and fixing up of the site itself. Government feel that the 
progress in the building up of research work at the station is far 
from satisfactory. You must realise that on a site on which Gov
ernment have spent such huge simis for acquisition etc. only with 
the objective of establishing a Research Station at the place and 
to tackle local problems there are no excuses for prolonging the 
achievement of that objective. I would again emphasise that the 
need to see that a useful pr<^amme of research is envisaged at 
the Station within a very short peri5d is imperative and I may 
make it clear to you that you hardly justify your position unless 
you take into consideration seriously the expenditure being incur
red on the station and the results and objective you are expected 
to achieve.

18

4. I un therefore to request you to watch and speed up the 
progress of research work in the station and send up to Govern
ment details of research works undertaken and the details of re
sults adiieved every three months. The progress report for the 
next three months ending 31-10-1966 should be sent to Government 
before 19-11-1966. I may add that this is not a matter to be taken 
lightly or as a routine and if the progress is unsatisfactory you 
will be held responsible and liable for the entire expenditure in
curred on the farm so far and Government will not hesitate to ask 
you to make good the amount.



Please acknowledge icc»ipt of this letter by return.
Yours faithfully,

Sd/-
(L. ANANDAVALLI AMMA) 
/or Secretary to Government.

Copy to:

(1) The Accountant General, Kerala.
(2) The Finance Department.
(3) The Agriculture (Planning) Dept. (4 copies).

S d /.
(L. ANANDAVALLI AMMA)

/or Secretary to Government.

10



. ANNEZVKE HI 
GOVERNMENT OF KERALA 

Agricultural & Rural Development Department 
(Agriculture ; Agri-Estt.)

Na 41479/Ag.El/66/Agri.
Dated: Trivar^rum, 22nd August, ltt6K

From
The Secretary to Government.

To
The Secretary, 
Vigilance Commission, 
Trivandrum.

Sir,
S u b : — A cq u is ition  oj land for the Agricultural Research Statioi^ 

Kozha, Kottayam District Enquiry regarding.

I am directed to state as follows:—
2. Under the Second Five Year Plan scheme for the establish

ment of two 100 acre Agricultural Research Farms the State Gov
ernment sanctioned on 4th March 1958 the acquisition of 100 acres 
of land and buildings at Kozha in Kottayam District for establish
ing one of the two farms. There was some controversy over the 
selection and acqviisition of this site at that time, but Government 
finally decided to go ahead with the acquisition.

3. In August, 1964, the Accovmtant General brought to notice of 
Government the draft of a para regarding the Farm at Kozha which 
he had proposed for inclusion in the Audit Report. The draft para 
contained comments on the following points viz.,

(i) that no research has been conducted till May, 1964 and 
that the purpose for which the Kozha Farm was started 
had not been achieved, and

(ii) in February, 1960 the Director of Agriculture reported t»  
Government that an area of 91* 6& acres acquired in July,

29



M  and May. 1969 at a cost of Ra. 2*33 lakhs was not Mr 
for establishing the Researdi station and that the Depcurt* 
ment diould not have taken possession of the site despite* 
the findings of the experts.

After verifying the draft para, the Accountant General was given a.- 
reply on the following lines:—

4. The Research station at Kozha was started from scratch and so» 
it had to build up the requisite-variety of live plant material by 
raising perennial crop of known parentage for starting research work. 
Accordingly, fruit plants were planted systematically and a sound 
foundation been laid for starting research on all crops other than 
paddy. A technical programme of research, had been formulated for 
implementation and the performance and cultural studies of fruit 
plants and other crops had been started. A research scheme on orlpalm 
financed by the Indian Central Oilseeds Commitee was also in exis> 
tence there. As regards the suitability of the site, about which a 
reference was made in the draft para, the Accountant General was 
informed that from experience the station has been foimd to be 
suitable for establishing the research station and that the crops plan
ted there are thriving well. It was also pointed out that there was 
controversy over the suitability of the site at some stage, but sub> 
sequent development of the site into a good station of the Agricul
ture Department had overcome this controversy.

5. The Accountant General, however, included the para in the 
Audit Report 1965 and the Central Public Accounts Committee, after 
examining the report during their sittings held at Trivandnmi from 
27th October to 1st November 1965, have recommended that a 
thorough investigation should be made in this case in order to iind 
out—

(i) why acquisition was made imder these circumstances and. 
also

(ii) who influenced the acquisition of this land.

The Committee also recommended that responsibility should be- 
fixed for this transaction which appeared to them to be a product of 
unhealthy influence.

* 6. Having considered the above recommendations of the Public 
Accounts Committee Government have decided that an enquiry as 
should be entrusted to the Vigilance Commissioner. I am, there- 
suggested by the Committee should be adopted and that the wiquiry 
fore, to request that the Vigilance Commissioner may be requested to»
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•conduct an enquiry in fhis case and his findings reported to Gov- 
<«mment

7. I am also to forward herewith the following original files of 
■Government connected with the case:—

(1) Govt. Memo No. 1487/65/AD/AGP4/dt. 29-1-59 174 pp. c.f.
(2) G.O. MS. 197/Agri, dated 4-3-58. 30 pp. c i.
(3) G.O.MS. 255/Agri, dated 14-3-58. 30 pp. c.t
(4) D.O.NO. 45343/A g j:i /64, dated 18-2-6». 96 pp. c i.
(5) G.O. RT. 1419/Agri. dated 13-10-60. 206 pp. c i.

Yours faithfully,
Sd/-

/or Secretary to Government. 

iCopy to the Agriculture (Planning) Department (4 copies).

Forwarded/By Order,
Sd/-

Superintendent.



E xtract  of  C lau se  25 of  K erala L and A cquisition  A ct, 1961 (A ct 21
OF 1962).

Matters to be considered in determining compensation—

(1) In determining the amount of compensation to be awarded 
for land acquined under this Act, the Court shall take into con- 
.sideration:—

First the market value of the land at the date of the {NiblicatioK 
of the Notification under Sub-section (1) of Section 3.

Secondly, the dama^ sustained' by the person interested, by 
reason of the taking of any standing crops or trees which may be om 
the land at the time of the Collector’s taking possession thereof.

Thirdly, the damage, if any, sustained by the perscm interested ait 
the time of the Collector's taking possession of the land, by reason 
of severing such land from his other land.

Fourthly, the damage, if any, sustained the person interested, 
at the time of the Collector’s taking possession of the land, by reason 
of the acquisition injuriously affecting his other property, movable 
or immovable, in any other manner, or his earnings.

Fifthly, if, in consequence of the acquisition of the land by the 
Collector, the person interested is compelled to chan^ his resi t̂ence 
or place of business, the reasonable expenses, if any, incidental te 
such change; and

Sixthly, the damage, if any, bona fide resulting from diminution 
of the profits of the land between the time of the publication of the 
declaration under section 6 and the time of the Collector’s taking 
possession of the land.

(2) In addition to the market value of the land as above provid
ed, the Court shall in every case award a sum of Rs. 15 per centum 
on ^ch  market value in considerations of the compulsory nature of 
the acquisition.

(True Extract)
Sd./-

Superintendent.

ANNEXURE VI
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ANNEXURE V 

GOVERNMENT OF KERALA.
AcRicuLTTnoc AND Rtnuu. D evelopment D epartm en i 

(Agriculture Ccx^ration)

No. 39581/C4/66/AD. Dated: Tnvandrum, 6>C-1968l
From

The Secretary to Government.

To
The Registrar of Co-operative Societies/
The Chief Engineer (Buildings & Roads).

Sir,
Sxtb:—Public Accounts Committee (1965-66) 47th Report (Lolc. 

Sabha) Recommendation No. 12—Further action regarding.

I am directed to invite your attention to Paras 2.43 to 2.48 of the- 
Public Accounts Committee Report cited. It has been stated there
in that the work of providing wire fencing to the farm at Kozha was- 
'entrusted to a labour contract society in March. 1959 at an estimat
ed cost of Rs. 16,538 and thait as the Society abandoned the worlc 
after executing a small portion of it, the remaining part of the work 
was entrusted to another contractor at higher rates in December 
1959, after inviting fresh tenders. A loss of Rs. 13,582 was incurred 
in the process and the same could not be realised as the assets of 
the Society were only Rs. 28. On 30th June, 1959 there were 729 
members in the Society with a paid up share capital of Rs. 780. The 
Block Development Officer, Uzhavoor was the Ex-officio President 
and the Junior Engineer, Kuravilangad was the Ex-officio Member 
of the Cooperative Society. The Committee has stated that it passes 
the comprehension of the Committee, how the affairs of the Co
operative Society deteriorated to such an extent within a short 
period when an official was the President of the Society and another 
a Member and that it indicates that these two officials were negligent 
of their duties and responsibilities and had not cared to safeguard) 
the interests of the Government.
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I am directed to request yoĉ  to ensure that wbm Govemmeot 
oiBcials are the of&ce-bearers of any society, th ^  diould, inter alia, 
take particular care to safeguard the financial interests of the Gor- 
«mment, in any dealings of such Societies. Recurrence of instances 
as mentioned by the Public Accoimts Committee will be viefwed 
seriously and the officers concerned will be held responsible far the 
loss sustained by Government.

I am also directed' to request you to take suitable action against 
the officers concerned in the present instance, if warranted.

Yours faithfully.
Sd/-

(P. V. BALAKRISHNAN)
for Secretary to Government.

Copy to:
The Accountant General, Kerala.
The Finance Department.
The Agriculture (Planning) Dept.
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Superintendent.



ANNBXURE Vi

GOVERNMENT OF KERALA
No. 80/66/BG3/Fin. Finance Departnient,

T O v a n d r u m , 

Dated: 2-9-1966.

CIRCULAR MEMORANDUM

Sub:—Public Accounts Committee (1965-66)—Forty Seventh Re-- 
port (Third Lok Sabha)—Paragraph 2.^—Necessity for safe
guarding the financial interests of the Government by Govern^ 
•ment officials voho are office-bearers of Societies—Instructions 
issued.

The work of providing wire fencing to the farm at Kozha was- 
entrusted to a labour contract society in March 1959 at an estimated 
cost of Rs. 16,538. As the society abandoned the work after execut- 
Ibg a small portion of it the remaining part of the work was entrust
ed to another contractor at higher rates after inviting fresh tenders. 
A loss of Rs. 13,582 was incurred in the process. The Registrar o f 
Co-operative Societies reported that the assets of the Society were 
only Rs. 28 and so the loss could not be recovered. As on 30th June, 
1959 there were 729 members Oh the Society with a paid up capital 
of Rs. 780, The Block Development Officer, Uzhavoor, was the Ex
officio President and the Junior Engineer, Kuravalangad, was the 
Ex-officio Member of the Society.

The Public Accounts Committee have observed that it is beyond 
their comprehension how the affairs of the Co-operative Society 
deteriorated to such an extefnt within a short period when an official 
was the President of the Society and another, a member. It indicates 
that these two officials were negligent of their duties and responsi
bilities and had not cared to safeguard the interest of the Govern
ment. The Committee have recommended thkt, when Government 
officials are the office bearers of any Societies, they should, inter alia, 
safeguard the financial interests of the government in any dealbigs 
of sudi Societies.

When Government officials are among the office bearers of a 
Society it is their primary duty to safeguard the interests of Gov> 
emment. Hie two officers in this case should have been more eaire*



ar
fill and vigilant regarding the interests of Gkxvemment. The Gov*  ̂
cnunent would IUk to impress upon all concerned that when. Gov* 
emment ofBcials are office bearers at any Society it is their duty to- 
safeguard the interests of Government and to bring to the notice o f 
the Government if anything wrong is î >pteHended in the affairs of 
the Society. Negligence on the part of any officer shall be viewed* 
very seriously by Government.

R. GOPALASWAMY,
Finance Secretary.

To
The Aocoimtant General, Kerala, Trivandrum.
All Heads of Departments and Offices.
The Registrar of H i^  Court (with CL).
The Secretary, Kerala Public Service Commission (with C.L). 
The Registrar, University of Kerala (with CX).
The Secretary, Vigilance Commission (with C.L).
The Secretary to the Governor.
The Secretary, Kerala State Electricity Board (with C.L-).
The General Manager, Kerala State Road Transport Coiporation, 
The Secretaries, Additional Secretaries; Joint Secretaries, Deputy  ̂

Secretaries and Assistant Secretaries to Government.
The Departments and Sections of the Secretariat.
The Stenographer to Chief Secretary.
The Private Secretaries to the Advisers.
The Superintendent of Government Presses.

F6rwardM/By Order

Sd/-
Superintendent^



GOVERNMENT OF KERALA

INo.. 42683/B1/66/P&M PubUc (PoUtical t  Military B) Dept.
Trivandrum, Dated: 5-7-1966.

-Prom

llie  Secretary to Government.

ANNEXURE VII

To

The Station Staff 0£Bcer, 
Station Staff Office, 
Trivandrum-6.

•Sir,

Sot:—Firing practices in Mookkunnimcla^Recommendation 
of the Public Accounts Committee—1965-66—regarding.

H ef:—Your letter No. 200/4/G doted 26-10-1961.

I am directed to invite a reCertiice to the letter cited wherein 
you have stated that though the Mukkuimimala rifle range is a 
Defence D^artment property, the range is utilised not only by 
Army Personnel and N.C.C. Cadets but also by the State Police 
Forces. In June 1961, Government allotted free of cost 77 acres 
ef land adjacent to the above rifle range under the scheme for the 
developmoit of rubber plantati(His; but as the area thus allotted 
was within the danger zone ci the rifle range, in 1962 the allotted 
land were resumed by Government on payment of compensation 
towards value of improvements already affected therein.

2 . The Public Accounts C<»nmittee which considered the matter, 
Ihaa suggested inter alia that in all cases where firing practice is 
*done, the authorities cmicemed may notify the public about th« 
rflring range and the danger zone so that the matter can be brought 
it» tiie notice of the local inhabitants, especially when the range it 
lamouiuled by jun^e area.



3. I am therefore to request you to notify for the informati(m 
o f the public about the firing range and the danger zone, when- 
«ver firing practice is done by the Army.

Yours faithfully. 
Sd/-

(T. S. RAMAKRISHNAN) 
for Secretary.

■Copies to the Home and the Education Departments. They may 
take action to notify the Public about the firing range, and the 
.danger zone whenever firing practice is done by the State Police 
and the N.C.C.
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Sd./-
Superintendent.

J453 (Aii) LS-3.



GOVERNMENT OF KERALA
No. 65534/B1/66/P&M. PubUc (PoUtical&MUitary B>

Department.
Trivandrum, Dated: 17-8-1966..

From
The Secretary to Govemmrat

To
The Station Director,
Station Staff Office,
Trivandrum-6.

Sir,
Sub:—Public Accounts Committee 1965-6&—Recommendations— 

Firing practice in Mookkunmmala—Regarding.
Ref:—letter No. 42m/Bl/W/PSM dated 5-7-1966. Your letter 

No. 200/VG dated 26-10-1961.
1 am directed to invite a reffermce to my letter cited and to re> 

quest you to treat the words *£ree of cost* occurring in the 2nd sen
tence of the letter as cancelled, since the Agriculture and Rural 
Development Department has since darifled that the land was first 
leased out to the allottee and letter on assigned in his favour on pay- 
mmt of land value.

Yours faithfully,
Sd/-

(T. S. RAMAKRISHNAN) 
for Secretary.

Copy to the Agriculture and Rural D evdc^ent Department (Vide 
their U.O. Note No. Zm \m W /A D  doted 8-8-1966.

O ^y to Home Departm«it
Copy to the Education Department.

Sd./-
Superintendent,

ANNEXVRE VIII
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ANNEXUREIX

GOVERNMENT OF KERALA 
No. 81/BG. 3/66/Fin. Finance Department,

Trivandum, Dated: 2-9-1966.
CIRCULAR MEMORANDUM

S u b :—Public Accounts Committee (1965-66) Forty-seventh Report 
(Third Lok Sahha) paragraph 2.59— 2̂.60—Necessity to notify 
the public about the firing range and the damages zone— 
instructions issued.

In June 1961 Govemmei;it allotted .77 acres of land to .22 persons 
under the scheme for the development of rubber cultivation in Muk- 
kunnimala, Quilon District. The entire area was within the firing 
range of the Defence Department (established in 1937). But this 
was brought to the notice off Government only in September 1961, 
when the actual firing practice started. The lands allotted were re
sumed in July 1962 and fresh land was allotted free of cost to the 
persons at a different site. The resumption of the land involved the 
payment of Rs. 42,875 as compensation towards the value of improve
ments already effected therein.

The Public Accounts Committee has observed that it is unhappy 
to note that there was lack of co-ordination amongst various authori
ties Civil and Defence, as a result of which the jungle area falling 
within the danger zone of the firing range was mistakenly cleared 
and allotted for rubber plantation to individuals. The Committee 
has recommended that, in all cases where firing ranges exist it should 
invariably be the responsibility of the authorities concerned to notify 
the public about the firing range and the danger zone. Apart, from 
that. Special efforts should be made to bring this fact to the notice of 
the local inhabitants, more so, if the range is surrounded by jungle 
area.

Attention of the Heads of Departments and offices is invited to the 
recommendations of the Public Accounts Committee. They are re
quested to note it for future guidance.

R. GOPALASWAMY,
Finance Secretary.
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To
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Tbe Accountant General, Kerala, Trivandrum.
All Heads of Departments and Offices.
Hie Registrar of High Court (with C. L.)
Hie Secretary, Kerala Public Service Commission (with C Ij.);

Registrar, University of Kerala (with C.L.).
The Secretary, Vigilance Commission (with C.L.).
Hie Secretary to the Governor.
Hie Secretary, Kerala State Electricity Board (with C.L.).
The General Manager, Kerala State Road Transport Corpora* 

tion.
The Secretaries, Additional Secretaries, Joint Secretaries, 

Deputy Secretaries, and Assistant Secretaries to Govern
ment.

The Departments and Sections of the Secretariat.
The Stenographer to the Chief Secretary.
The Private Secretaries to the Adviser.
The Superintendent of Government Presses.

Forwarded/By Order, 
Sd/- 

Superintendent.

Sd.,'-
Superintendent.



. ANNEXURE X  
GOVERNMENT OF KERALA 

No. 40187/P5/66/AD.
(Agricultiu«-Planning>

(Agriculture-Planning)
Trivandrum, Dated; 10-8-1966.

From
The Secretary to Government.

To

The Director of Agriculture/The Chief Conservator of Forests 
Trivandnun.

S u b :—Public Accounts Committee a 65-66—47th Report Recommen
dation Nos. 13-14—Further action.

Sir,

In June 1961, Government allotted 77 acres of Forest Land to land, 
less labourers and educated unemployed imder the scheme for the 
Development of Rubber Plantation, in Mukkunnimala. The allottees 
planted rubber in the respective plots with the help of loans advanc
ed to them by Government. It subsequently turned out that 22 plots 
allotted under the scheme fell within the dangerous zone of the Muk
kunnimala Firing Range maintained by the Military authorities. The 
Station Staff Officer, Trivandrum pointed out that it was risky to 
allow the allottees to cultivate and live in the dangerous zone. The 
lands allotted were therefore resumed and the allottees were given 
alternative lands in other areas. The resumption ot lands involved 
the payment o¥ a compensation of Rs. 42,785 to wards the value of 
improvements already affected by the allottees. The Public Accounts 
Committee while considering the case has observed that there was 
lack of co-ordination between the various Departments in this case. 
It has pointed out that even though the Department concerned had 
knowledge of the danger involved even in 1960, they went ahead 
with the work of clearance of forests and allotment of land for cul
tivation. The Committee has observed that the action which is In-
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oqplicable has resulted in Governm»it’s getting involvefd in paying 
compensation of Rs. 42785 which is totally ̂  avoidable. The Com
mittee has also pointed out that evon in 1961, the allottees were not 
told not to incur further expenditure on the land when it was official
ly known that the area came under the danger zone. The Commit
tee has also observed that such lapses should be avoided in future. 1 
am to request you to note the above observations of the Committee. 
You should also bear in mind that tiiere should be co-ordination 
amongst various Departments of the State Governments or Central 
Government in sudi cases. Recurrence of instances as pointed out by 
the Public Accounts Committee will be viewed seriously by Govern
ment and Government will not hesitate to take disciplinary action 
against the officers responsible for such losses in future.

Yours faithfully,
Sd/-

(M. K. BHASKARAN), 
for Secretary to Government.

Approved for Issue,
Sd/.

Superintend«it.

Sd/-
Superintendent.
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GOVERNMENT OF KERALA

No. 67/66/Fin. Finance Department
Trivandrum, 
Dated 27-7-196^

CIRCULAR MEMORANDUM
Sot: Central Public Accounts Committee—Forty-seventh Report__

Recommendations No. 23 (i) on the Audit Report 1965—Implc- 
mentation of—Transfer of works from one Department to av̂  
other.

Following the States Reorganisation in 1956, the control of the 
Rural Water Supply Scheme in Malabar area formerly exercised by 
the District Collectors was transferred to the Public Health Engi
neering Department. Though the scheme was initiated in 1W6 cont
rol was actually transferred to the Public Health Engineering Depart
ment only in 1959. During the interim period of three years from 
1956 to 1959 nobody took serious responsibility in regard to the Rural 
Water Supply Scheme. When it came under the Public Health Engi
neering Department in 1959 it was found that a number of wells were 
lying unutilised and some of them collapsed. Government considered 
the whole thing and decided that, because of the delay, the common 
man should not suffer. Accordingly the claims of those who had exe
cuted the works were settled on the assessed value of work done.

2. The Central Public Accounts Committee, while considering the 
case, has observed in paragraph 4-46 of its report that transfer of one 
item of work from one Department to another should not be taken 
as a valid excuse for neglecting it nor should it net present any in
superable difficulty in fixing responsibility for such negligence.

3. Attention of the heads of departments and offices is 
invited to the above observation of the Central Public Ac
counts Committee, Government would like to impress upon 
all (^cers concerned that, when one item of work is trans
ferred from one Department to another for administrative 
convenience or otherwise the transfer is final and it is 
the responsibility of the Department to which the work has been 
transferred, to take it up immediately and complete it on schedule. 
It is the primary duty of every Department to see that the works 
which are intended for the benefit of the tax payer are not neglected

ANNEXURE I
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on the excuse of their transfer from one Department to another. 
Govenunent would also emphasise tiiat negligence on ttie part of any 
officer in this regard will be viewed seriously and stringent action will 
be taken against the persons responsible.

K. GOPALASWAMY, 
Finance Secretary^

37

To,
All Heads of Departments and Offices
All Departments of the Secretariat
The Registrar, High Court of Kerala (with C.L.)
The Registrar, University of Kerala (with C.L.)
The Secretary, Public Service Commission (with C.L.)
The Secretary, Vigilance Commission (with C.L.)
All Secretaries, Additional Secretaries, Joint Secretaries, Deputy 

Secretaries and Assistant Secretaries to Government. 
The Secretary to the Governor.
The Private Secretaries to Advisers 
The Stenographer to the Chief Secretary.

Forwarded/Bv Order 
Sd/- 

Superintendent^
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ANNEXVRE 11

IMPORTANT

GOVERNMENT OP KERALA

No. 53/66/Pin. Finance Department,
Trivandnim,

Dated 21-6-1966.

CIRCULAR MEMORANDUM

Svb:—Public Accounts Committee (196& ^ )—Forty Seventh Report 
(Lok Sdbha)—Paragraph 4.53—Timely action in respect of 
tenders—Instructions issued.

Attention of the Heads of Departments is invited to paragraph 4.53 
of the Public Accounts Committee Report cited. In March 1962 the 
Health Services Department invited tenders for the piirchase of some 
medicine. Although the tenders were opened on the 18th May 1962 
the Director of Health Services made his recommendations to Govem- 

' ment only on the 6th August 1962 after the expiry of the validity of 
the tenders, and thereby the firm which had quoted the lowest rate 
demanded an increased price. Fresh tenders were invited and Gov
ernment purchased the medicine at a higher rate. Thus due to the 
delay on the part of the Directorate of Health Services, Government 
had to incur an extra expenditure of Rs. 13,000 which was avoidable-

2. Attention of the Heads of Departments is invited to the case 
mentioned above and they are requested that action with regard-to 
tenders, such as tabulation of tenders etc., should invariably be taken 
up immediately after the tenders are opened, with a view to avoiding 
possibility of financial loss to Government as in the case mentioned 
above. Recurrence of instances as mentioned by the Public Accounts 
Committee will be viewed seriously and the officers concerned will be 
held Besponsible for the loss sustained by Government.

V. RAMACHANDRAN, 
Additional Secretary.



To,
42

All Heads ot Departments and OfBces.
The Registrar of Court (with C.L.)
TTie Registrar, University of Kerala (with C.L.)- 
The Secretary, Public Service Commis^on (with C.L.)
The Secretary, Vigilance Conunission (with CJL.)
The Secretary to Governor.
The Private Secretaries to Advisers.
The Stenographer to Chief Secretary.
All Secretaries, Additional Secretaries, Joint Secretaries, Depu

ty Secretaries and Assistant Secretaries to Government.
All Sections of the Secretariat.

Forwarded/By Order,
Sd/-

Superintendent.
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GOVERNMENT OF KERALA
No. 50/66/Pin. Finance Department,

Trivandrum, 
Dated 21-6-1966.

CIRCULAR MEMORANDUM
15u b : Public Accounts ComvdUee (1965-66)—Forty-Seventh Report 

(Lofc Sabha) Paragraphs 4.126, 8.24 and 8.40—Proper attention 
on Audit paras and Audit Report—Instructions issued.

The Public Accounts Committee (1965-66) has pointed out in para- 
:graphs 4.126 and 8.24 of their Report that proper attrition should be 
paid to Audit paras, and replies should invariably be sent within the 
time limit of six weeks. Instructions have already been issued m 
Circular No. 57373|Ins>2|65|Fin. dated 15-11-1965 that Secretaries to 
Government and Heads of Departments should open a separate regis
ter to note the date of receipt of draft paragraphs received from 
Audit, and the date of reply to Audit, and that the register should 
be personally verified by the officers on the first working day of each 
month. Government wish to impress upon the officers concerned 
that the instructions issued should be strictly followed.

2. The Public Accounts Committee has deprecated the tendency 
to treat the Audit paras in a routine manner by the Departments, 
which results in abnormal delay in sending replies to Audit. In order 
to avoid delay in replying to draft paras, the Committee has suggested 
that each department might consider the feasibility of nominating a 
senior officer to deal with the Audit paras expeditiously. The Secre
taries to Government are requested to nominate a senior officer who 
will be personally responsible for chasing the action to be taken and 
for sending prompt replies in regards to draft paras.

3. The Public Accounts Committee has also'recommended in para
graph 8.40 of their Report that immediately after the Audit Report is 
placed before the Legislature, it should be promptly examined by the 
Departments concerned to see what remedial or preventive steps are 
called for and such steps should be initiated without delay. Detailed 
instructions on the subject have already been issued in Circular 
Memorandum No. 573741Ins-2!65|Fin. dated 15-11-1965. Government

ANNEXVRE III
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would like to emphasise once again, in view of the recommendations 
of the Committee, that action as laid down in the Circular Memoran
dum dated 15-11-1965 should be initiated by the Departments imme
diately on receipt of draft paras from Audit for verification. The 
matter should be examined again and suitable further action taken 
immediately after the Audit Report is placed before the Legislature 
and copies are circulated among the Secretaries to Government etc.

V. RAMACHANDRAN, 
Additional Secretary.

To,
All Heads of Departments and Offices.
All Sections and Departments of the Secretariat.
The Secretary, Public Service Commission, Trivandrum (with 

C.L.)
The Secretary, Vigilance Commission, Trivandrum (with C.L.)
The Registrar, University of Kerala, Trivandrum (with C.L.)
The Registrar of High Court, Ernakulam (with C.L.)
The Secretaries, Addl. Secretaries, Joint Secretaries, Deputy 

Secretaries and Assistant Secretaries to Government.
The Secretary to Governor.
The Private Secretaries to the Advisers.
The Stenographer to the Chief Secretary.

Forwarded' By Order, 
Sd|- ' Superintendent .
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ANNEXVRE I 
GOVERNMENT OF KERALA

No. 22037|D3|66|ID, 
Industries (D ) D epartment, 

Trivandrum, dated 16-5-1966.
From

The Special Secretary to Government.
To

The Director of Industries and Commerce, Trivandrum.

Sir.

S u b : Industrial Estate—Necessity jot prop er planning—comments of 
the Public Accounts Committee.

The Central Public Accounts Committee while commenting on the 
working of the Industrial Estates in this State have stated as 
follows: —

6.23. “Another aspect which has caused concern to the Committee 
is the fact, as stated in evidence, that while efforts were being made 
for obtaining supply of water, no one connected with the scheme 
knew that only at a distance of two furlongs there was a tank whose 
supply was found to be sufficient in 1961. This only indicates that no 
proper thought was given to the problem at the time of construction 
of sheds etc., and there was failure even to survey the area properly. 
Such lapses the Committee trust will be avoided in future”.

I am therefore directed to request you to pay special attention to 
planning of all Industrial Estates and to avoid such lapses in future.

Yours faithfully, 
Sd./.

for Special Secretary to Govt.

Copy to the Managing Director, Kerala State Small Industries 
Corporation.
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No. 22037/D3/66/ID, 
!ndustries (D ) Departm ent , 

Trivandrum, dated 14-9-1966.
From

The Special Secretary to Government.
To

The Secretary to the Government of India, Ministry of Industry, 
New Delhi.

Sir,
S u b : Implementation oj recommendation contained in para 6.38 of the 

47th Report of the Public Accounts Committee 1965-66— Re
garding.

I am directed to invite your attention to the recommendation 
No. 54 contained in para 6.38 of the 47th Report of the Central Public 
Accounts Committee 1965-66 on the question of finalising the method 
of calculation of rent for industrial estates (extract of the recom
mendation is enclosed for ready reference) and to request you to take 
necessary action on this recommendation.

Yours faithfully, 
Sd./-

for Special Secretary to Govt,

ANNEXUREI
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IMPORTANT
GOVERNMENT OF KERALA

No. 51/66/Fin.
F inance  D epartm ent , 

T rivandrum ,

Dated 21-6-1966.

CIRCULAR MEMORANDUM

Strs: Public Accounts Committee {1965-B6)—Forty-seventh Report 
(Lok Sdbha)—Paragraphs 6.82, 6.83 and 6.89— Agreements— 
Scrutiny of clauses for plugging any loopholes—Instructions 
issued.

Attention of the Heads of Departments is invited to the paragraphs 
of the Public Accounts Committee Report mentioned above.

2. While considering the lease agreement that Government had 
entered into in 1958 with a rayon-silk manufacturing company, grant
ing them exclusive rights and licence to fell, cut and remove bamboos 
from certain specified forest areas in the State for purposes connected 
with the manufacture of rayon grade wood pulp, the Public Accounts 
Committee has observed that, after the failure of the Company to 
abide by the terms of the contract, the question of revising the con
tract was not considered, nor was a notice is^ed to the Company 
under clause 14 of the agreement. It is also observed by the Public 
Accounts Committee that another lacuna in the agreement is the ab
sence of any clause enjoining the setting up of the factory by a parti
cular date. In the Felling iiules no time limit for removal of bam
boos has been prescribed. This is yet another lapse in framing the 
agreement and the terms, conditions and rules thereunder. It is the 
responsibility of every officer to scrutinise each clause of the agree
ment as well as to ensure that all necessary clauses are there, before 
entering into any contract, with a view to safeguarding the interest 
of Government and plugging any loopholes. The facts pointed ^ut 
by the Public Accounts Committee are of a very serious nature.

3. Government would impress upon all officers concerned that it 
should be ensured that such lapses do not recur in future. Attention

ANNEXURE I



of the Agriculture Department in particular is invited to the obser
vations of the Public Accounts Conunittee for necessary further 
action.

V. RAMACHANDRAN, 
Additional Secretary (Fin).

55

To,

All Heads of Departments and Offices.
The Registrar of High Court (with C.L.)
The Registrar of University of Kerala (with C.L.)
The Secretary, Public Service Commission (with C.L.)
The Secretary, Vigilance Commission (with C.L.)
The Secretary to Governor.
The Private Secretaries to Advisers,
All Secretaries, Additional Secretaries, Joint Secretaries, 

Deputy Secretaries, and Assistant Secretaries to Gov
ernment.

All Sections of the Secretariat.
The Stenographer to the Chief Secretary.

Forwarded/By Order, 

Sd/- Superintendent.
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IMPORTANT
ANNEXUREI 

GOVERNMENT OF KERALA
No. 55/G6/Fin.

F inance  D epartm ent , 
Trivandrum,

Dated 21st June, 1^6.
CIRCULAR MEMORANDUM

Siib;—Public Accounts Committee (1965-66)—Forty-seventh Report 
(Lok Sahha)—Paragraph 6.127—Loans and grants—Utilisa
tion certificates—instructions issued.

Attention oJ: the Heads of Departments and Offices concerned is 
invited to paragraph 6.127 of the Public Accounts Committee Report 
cited above. The Kerala Khadi and Village Industries Board 
received grants and loans aggregating Rs. 28.27 lakhs and Rs. 2.38 
lakhs respectively from the State Government upto the end of March, 
1964; but utilisation certificates of grants and loans aggregating 
Rs. 6.65 lakhs and Rs. 2.25 lakhs respectively have not been fur> 
nished to Audit. The Public Accounts Committee has recommended 
that it should be ensured that further loans and grants are given 
only after satisfying about the proper utilisation of the sums granted 
earlier. Apart from provisions in the Kerala Financial Code (Article 
219) regarding furnishing ofi utilisation certificate to Audit, instruc
tions have been issued repeatedly in this regard. Government 
would like to emphasise that it is the primary duty of the disbursing 
officers to see that the utilisation certificates in respect of grants and 
loans are furnished to Audit as soon as the peric^ of utilisation is 
over.

2. Government wish to impress upon all officers that it ^ould be 
strictly ensured that, in cases of institutions who come up with 
claims for further grants or loans on a subsequent occasion, such 
loans or grants are cleared only after the utilisation certificates in 
respect of the previous loans or grants are ^mished.

See also 4.0 note dt. 6-8-66 enclosed.

V. RAMAChANDRAN, 
Additional Secretary.
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To
The Accountant General, Kerala.
All Heads of Departments and Offices.
The Registrar, High Court of Kerala, E!rnakulam. (with C.L.). 
The Secretary, Kerala Public Service Commission (with C.L.). 
The Registrar, Kerala University, (with C.L.).
The Secretary, Vigilance Commission, (with C.L.).
The Secretary to the Adviser.
All Secretaries, Additional Secretaries, Joint Secretaries, Deputy 

Secretaries and Assistant Secretaries! to Government.
The Stenographer to the Chief Secretary.
All Departments and Sections of the Secretariat.

Forwarded/By Order,
Sd/.

Superintendent.
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GOVERNMENT OF KERALA
No. 41313/BG. 3/66/Fin. Finance Department,

Trivandrum,
Dated 6-8-1966.

U-O. NOTE
Su b ;—Implementation of the recommendation of Central PvohXic 

Accounts Committee 41th Report lllrd Lok Sabha,
Attention of the Industries Department may be invited to Cir

cular No. 55/66/Fin. dated 21-6-1966. That Department may be 
requested not to grant further loans and grants to the Khadi and 
Village Industries Board unless it is satisfied that the sums granted 
earlier to the Board have been properly u'ilised.

K. V. THOMAS, 
Deputy Secretary.

To

I'he Industries Department.
Forwarded/By Order, 

Sd/-

Superintendent.
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ANNEXURE J 

GOVERNMENT OF KERALA

Finance Department

CIRCULAR MEMORANDUM

No. 57374/Ins. 2/65/Fin. Dated, Trivandrum, 15th November, 1965.

Su b :—Financial control—Action to be taken regarding Audit objec
tions, Inspection Reports and audit paras and appearance of 
offices as witnesses before Public Accounts Committee—Con
solidated instructions—Issued.

From time to time. Government have issued instructions to the 
departments on the action to be taken regarding audit objections, 
Inspection reports and Audit paras and the appearance oP officers as 
witnesses before the Public Accounts Committee. These consoli
dated instructions are issued for the guidance of Secretaries to Gov
ernment and Heads of Departments and Offices.

(i) Audit Objections.

2. The normal time limit fixed for sending replies to audit objec
tions is a fortnight from the date of receipt of the objections. The 
heads of offices should try to adhere to the above time limit. Recently 
the Government have issued instructions {vide Circular No. 25/65/ 
Fin. dated 9-6-65) for the maintenance of an “Audit Objection. 
Register” in each office. It is laid down therein that the register 
should be reviewed once a month by the head ofi the office and once 
in a fortnight by an intermediary supervisory officer, if there is one. 
The review should be critical and detailed and special attention, 
should be given for the clearance of old objections remaining un
disposed of. The Government are of the view that, if the head of 
the office bestows proper attention on the monthly review of the- 
register, there will not be any occasion for accumulation of audit 
objections. Hie head of the office should also ensure that where a 
particular type of payment has been objected to by ‘Audit’, a similar 
payment is not made thereafter before the audit objection is finally 
cleared.



' (li) Inspection Reports.

3. During the course of local inspection, the Audit staff will be 
Issuing ‘memos’ calling lor information on various points. It should 
be ensured that the particulars given in reply to such memos are 
correct with reference to the records so that, at a later stage, the 
accuracy of the figures and statements of facts contained in the 
Inspection Reports should not be called to question. To ensure this, 
the head of the office should make necessary arrangements to see 
that the replies to audit memos are flurnished only after approval 
by proper authority. Further, before finalising the Inspection Re
port, the audit officer generally discusses the more important 
irregularities noticed during the course of audit with the head of 
the office. This opportunity should be taken advantage of by the 
head of the office to see whether all the relevant materials have been 
made available to audit to enable them to bring out the full facts 
of each case in the Inspection Report. Simultaneously, action should 
be initiated to rectify irregularities, defects, omis:iions etc., which 
came to light during the course of the audit, without waiting flor 
the receipt of the Inspection Report. Such a step will, besides 
lielping timely rectification of defects, enable early disposal of Ins- 
I>ection Reports. For example, if during the course of local audit, it 
is discovered that a sanction issued by the head of the office was in 
excess of the powers delegated to him, he can immediately take 
steps to address the proper authority for ratifying his action. The 
normal time limit fixed for sending first replies to inspection reports 
is four weeks from the date of receipt of the inspection report. This 
lime limit should be strictly adher^ to. Even if final replies to 
(-■ertain papers in Inspection Report could not be furnished to the 
Accountant General within the time limit, the first replies to the 
inspection reports should not be delayed on that account. In respect 
of those particular paras, an interim reply may be given indicating 
the action taken to rectify the defects pointed out. Here again, the 
head of the office should ensure that the replies to the inspection 
reports are factually correct and that proper steps have been taken 
to avoid recurrence oS such defects.

(iii) Draft paras for inclusion in the Audit Report.

4. The draft of a “para” proposed for inclusion in the “Audit 
Report” is forwarded by the Accountant General to the Secretary 
to Government and the head of the department concerned with a 
<lemi-official letter. This is to ensure that the irregularity com
mented upon in the “para” is brought to the personal notice of the 
officers who will have to appear as witnesses before the Public



Accounts Committee when the audit report is taken up for conside-- 
ration by the Committee. The draft para is iJorwarded to the officer 
conerned for verification of the facts contained therein and the result 
of the verification is to be communicated to the Accountant General 
within six weeks from the date of receipt of the draft. Very often 
what happens is that a reply to the draft para is sent to the Account
ant General without examining all the aspects of- the case and in 
.‘5ome cases the reply is even sent without the specific approval of 
the Secretary to Government or the head of the department con
cerned. There have been instances where the facts mentioned in 
the audit para were challenged only when the audit report was 
taken up for consideration by the Public Accounts Committee. This 
is a sad reflexion on the manner in which the audit paras are 
handled by the departments. To avoid such lapses the Government 
would like to impress upon the Secretaries to Government and Heads 
of Department like that a reply to a draft para received from the 
Accountant General should be sent only after their personal approval. 
Before sending a reply, they should collect all the facts which have a 
direct or indirect bearing on the irregularity commented upon in the 
draft para and see that the audit para portrays a true account of the 
alleged irregularity or lapse. If the draft para proposed by the 
Accountant General requires modification to bring-forth the fncts of 
the case, they should suggest so in their replies. As a rule, the reply 
to the draft para should be sent in a demi-official letter from the 
officer to whom it was referred to by the Accountant General for 
verification. This will ensure that the reply is sent by the 
proper authority after careful examination of all the aspects of the 
case. In case, the final reply to the draft para could not be given 
within the time limit of six weeks referred to above, an interim reply 
should be given to the Accountant General indicating the time by 
which the final reply could be sent and that too by the officer himself 
to whom the draft para was forwarded for verification. In any 
case, the final reply should be sent within three months from the 
date of receipt of the draft para.

5. To ensure prompt replies to draft paragraphs received from 
Audit, Secretaries to Government and Headr< of Departments may 
open a separate register to note date of receipt of paragraphs and 
date of reply to Audit. The register should be personally verified 
by the Officers on the first working day of each month.

(iv) Rectification of defects, irregularities, lapse etc., commented 
upon in the Audit Paras.

6. Normally it has to be presumed that a draft para forwarded 
to the Secretary to Government for verification will find a place in
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the Audit Report which will be placed on the table of the Legis
lature. The Audit Report so placed will be examined by the Public 
Accounts Committee and the concerned Secretary to Government 
and the Head of Department will have to appear as witnesses before 
the Committee when it examines the particular para in the Audit 
Report. There will be a time lag ranging from six months to one 
year between the date on which the draft para is forwarded by the 
Accountant General for verification and the date on which the 
particular para is taken up for con.sideration by the Public Accounts 
Committee. One of the questions which the Public Accounts Com
mittees generally put to the witnesses is whether, atleast after the 
receipt of the draft para, the irregularity commented upon in the 
Audit para has been rectified (wherever possible), whether adequate 
steps have been taken to see that such irregularities do not recur and 
also whether in erases of loss to Government, necessary action 
against those responsible had been taken. If the Secretary to Gov
ernment and the head of the department concerned take prompt 
action immediately on receipt of the draft para to rectify the defects 
and to proceed against the officer;: responsible to make good the 
losses, if ,'iny. incurred by the Governmeni. due to their negligence 
also to issue detailed instructions for the avoidance of repetition of 
such irregularities, it should be possible to depose before the Com
mittee that the irregularity has since been rectified and that action 
has also been taken to avoid recurrence of such things in future. 
Hence, the Secretary to Government and the head of the depart
ment should, on receipt of a draft para, examine among other 
thing the following aspects and take suitable remedial measures 
immediately.

1. Whether the irregularity committed was due to negligence
or culpability on the part of any Government Sen,'ant. (If 
so, suitable action should be initiated against him).

2. Whether there was lack of proper instruction or defect in
the organisational set up (If so, steps should be taken to 
rectify such defects).

3. If there was a loss to the Government, the responsibility
for the same should be fixed and steps taken to recover 
the loss.

4. If the irregularity committed was due to lack of proper
supervision or ambiguity in the rules, steps should be 
taken to enforce adequate supervision or to amend the 
rules.
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In other words all possible ways should be thought of to prevent 
recurrence of such an irregularity and also to make amends for 
the irregularity committed.

(v) Appearance of officers as witness before the Public Accounts 
Committee.

7. The Public Accounts Committee examines the Secretziry to 
Government head of the department in order to ascertain the full 
facts relating to the case covered by the audit para. The officer who 
is called upon to appear as a witness before the Committee should 
have studied thoroughly all the papers and files connected with the 
subject, including the original records relating to the case of the 
subordinate offices as well as the file in which the draft para for
warded by the Accoimtant Greneral was examined and reply given. 
These records should be available with the officer at the time of 
examination by the Public Accounts Committee. A comprehensive 
note covering all the aspects of the case should also be prepared 
indicating clearly the chronologiccil order of the action taken in the 
case. Whether a similar irregularity had found place in any of the 
earlier Audit Report should also be verified  ̂and, if there was such 
a case, the relevant papers relating to that case, the recommendations 
of the Public Accounts Committee on that subject and the action 
taken by the Government on the recommendations should also be 
looked into and full information on this should also be available at 
the time of examination by the Committee. The Committee expects 
the replies by witnesses to be precise and to the point. Every state
ment that is made by a witness should be capable of being proved 
with reference to the records. If information on any point raised 
by the Committee is not readily available, tlje fact should be admit
ted and time for furnishing it requested for. Vague and generalised 
replies by witnesses and expressions of opinions and presumptions in 
replying to questions by the Committee are not proper and should 
be avoided. Secretaries to Government and heads of departments 
should bear this in mind.
(vi) Prompt action to be taken on the recommendations of the Public

Accounts Committee.
8. The Report of the Public Accounts Committee presented to the 

Legislature would contain various recommendations and observations 
of the Committee on which the Departments have to take proper 
action. There should not be any delay in taking action on such 
recommendations and observations and issuing suitabe orders. As 
soon as copies of the Report are circulated the Secretary to Govern
ment and the head of the department should personally examine



ivheiher the rules require amendment or whether a change in pro- 
cedure is necessitated to implement the recommendations of the 
Ck>mmittee. Expedious action should be taken in all such cases and 
the Secretary to Govenmient should look into this aspect while 
passing orders on files in which the recommendations and observa
tions of the Committee are examined.

9, The Government expect that the Secretaries to Government 
and Heads of Departments and Offices will strictly adhere to the 
instructions detailed above,

N. M. PATNAIK, 
Chief Secretary.

To

The Secretaries
Additional Secretaries, and Joint Secretaries, to Government. 
Heads of Departments and Offices.
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GOVERNMENT OF KERALA 
F inance Departm ent  

T R IV A N D R U M

Dated 24th O ctober, 1966.
N O TE

S u b ; — A ction  taken on the recommendationa of the Public A ccou n ts  
C om m ittee 1965-66, 47th R eport Para 8.24, N ote called for  
b y  the Public A ccounts C om m ittee on 23rd S eptem ber, 
1966 at Iheir ’m eeting on 23rd Septem ber, 1966.

Recommendation No. 94— P̂ara 8:24 :
As regards the abnormal delay in replying to audit paras, the 

Committee deprccate the tendency to treat them in a routine man
ner. In order to avoid such delays, the Committee suggest that each 
Department might TOnsider the feasibility of nominating a senior 
officer to deal with audit paras/draft paras expeditiously.

A ction  taken.—Immediately the sitting of the Public Accounts 
Committee was over last year, the Finance Department issued con
solidated instructions in Circular No. 57374 Ins.2 65 Fin., dated 
15th November, 1965, regarding action to be taken on receipt of audit 
paras—I’ide instructions (iii) and (iv) thereof. A copy of the cir
cular is attached. (Annexure I)..

After receipt of the 47th Report of the Public Accounts Commit
tee in April, 1966, instructions were issued in Circular No. 50/66/Fin. 
dated 21st June, 1966 (Annexure II) that the Audit paras should 
not be treated in a routine manner and that the Secretaries to Gov
ernment should nominate a senior officer who would be personally 
responsible for chasing the action to be taken and for sending prompt 
replies in regard to draft paras. As a result, each department in 
the Secretariat had already nominated a senior officer to chase the 
action in regard to draft paras (list attaiched).

Over and above these general instructions issued, the Secretaries 
and Heads of Departments are requested to give prompt replies to 
dr£(ft paras whenever delay in replying to draft paras are brought to 
the notice of the Finance Department by the Accountant General.

Sd.,/- 
Finance Secretary.
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ANNEXURE I 
GOVERNMENT OF KERALA

F inance  D epartm ent

CIRCULAR MEMORANDUM
No. 57374/Ins.2/65/Fin. Dated, Trivandrum, 15th November, 1965.
S u b :—Financial control—Action to ‘be taken regarding Audit objec

tions, Inspection Reports and audit paras and appearance of 
officers as witnesses before Public Accounts Committee— 
Consolidated Instructions—Issued.

From time to time, Government have issued instructions to the 
departments on the action to be taken regarding audit objections, 
Inspection reports and audit paras and the appearance of officers 
as witnesses before the Public Accounts Committee. These consoli- 
daited instructions are issued for the guidance of Secretaries to 
Government and Heads of Departments and Offices.
(i) Audit Objections.

2. The normal time limit fixed for sending replies to audit objec
tions is a fortnight from the date of receipt of the objections. The 
heads of offices should try to adhere to the above time limit. 
Recently the Government have issued instructions (vide Circular 
No. 25/65/Fin. dated 9th June, 1965), for the maintenance of an 
“Audit Objections Register” in each office. It is laid down therein 
that the register should be reviewed once a month by the head of 
tile office and once in a fortnight by an intermediary supervisory 
officer, if there is one. The review should be critical and detailed 
and special attention should be given for the clearance of old objec
tions remaining undisposed of. The Government are of the view 
that, if the head of the office bestows proper attention on the monthly 
review of the register, there will not be any occasion for acctmmiu- 
lation of audit objections. The head of the office should also ensure 
that where a particular type of payment has been objected to by 
‘Audit’, a similar payment is not made thereafter before the audit 
objections is finally cleared.

(ii) Inspection Reports
3. During the course of local inspection, the Audit staff will be 

issuing ‘memof̂ ’ calling for information on various points. It should
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be ensured that the particulais given in reply to such memos an  
correct with reference to the records so that̂  at a later stage* the 
accuracy of the figures and statements of facts contained in the 
Inspection Reports should not be called to question. To ensure 
this, the head of the office should make necessary arrangements to 
see thait the replies to audit memos are furnished only after approval 
by proper authority. Further, before finalising the Inspection 
Report, the audit officer generally discusses the more important 
irregularities noticed during the course of audit with the head of the 
office. This opportunity shoiild be taken advantage of by the head 
of the office to see whether all the relevant materials have been 
made available to audit to enable them to bring out the full facts 
of each case in the Inspection Report. Simultaneously, action should 
be initiated to rectify irregularities, defects, omissions etc., which 
came to light during the course of the audit, without waiting for the 
receipt of the Inspection Report. Such a step will, besides helping 
timely rectification of defects, enable early disposal of Inspection 
Reports. For example, if during the course of local audit it is dis- 

' covered that a> sanction issued by the head of the office was in excess 
of the powers delegated to him, he can immediately take steps to 
address the proper authority for ratifying his action. The normal 
time limit fixed for sending first replies to inspection reports is four 
weeks from the date of receipt of the inspection report. This time 
limit should be strictly adhered to. Even if final replies to certain 
papers in Inspection Report could not be furnished to the Accoimtant 
General within the time limit, the first replies to the inspection 
reports should not be delayed on that account  ̂ In respect of those 
particular paras, an interim reply may be given indicating the action 
taken to rectify the defects pointed out. Here again, the head of 
the office should ensure that the replies to the inspection reports 
are factually correct and that proper stex>s have been taken to avoid 
recurrence of such defects.

(iii) Draft paras inclusion in the audit report

4. The draft of a “para” proposed for inclusion in the “Audit 
Report” is forwarded by the Accountant General to the Secretary 
to Government and the head of the department concerned with a 
demi;official letter. This is to ensure that the irregularity com
mented upon in the “para” is brought to the personal notice of the 
officers who will have to appear as witnesses before the 
Public Accounts Committee when the audit report i- taken up 
for consideration by the Committee. The draft para is forwarded 
to the officer concerned for verification of the facts contained therein
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and the result of the verification is to be communicated to the 
Accountant General within six weeks from the date of receipt of 
the draft. Very often what happens is that a reply to the draft 
paras is sent to the Accountant General without examining all the 
aspects of the case and in some cases the reply is even sent 
without the specific approval of the Secretary to Government or 
the head of the department concerned. There have been instances 
where the facts mentioned in the audit para were challenged only 
when the audit report was taken up for consideration by the Public 
Accounts Committee. This is a sad reflexion on the manner in 
which the audit paras are handled by the departments. To avoid 
such lapses the Government would like to impress upon the Secre
taries to Government and Heads of Departments that a reply to a 
draft para received from the Accountant General should be sent only 
after their personal approval. Before sending a reply, they should 
collect all the facts whk'h have a direct or indirect bearing on the 
irregularity commented upon in the draft para and see that the 
audit para portrays a true account of the alleged irregularity or 
lapse. If the draft par& proposed by the Accountant General re
quires modification to bring forth llie facts '>f the ca-;e. they .‘-hoii’ .-l 
suggest so in their replies. As a rule, the reply to the draft para 
should be sent in a demi-official letter from the officer to whom it 
was referred to by the Accountant General for verification. This 
will ensure that the reply is sent by the proper authority after care
ful examination of all the aspects of the ca.se. In case, the final 
reply to the draft para could not be given within the time limit of 
six weeks referred to above, an interim reply should be given to 
the Accountant General indicating the time by which the final reply 
could be sent and that too by the officer hfmself to whom the draft 
para was forwarded for verification. In any case, the final reply 
should be sent within three months from the date of receipt of the 
draft paras.

5. To ensure prompt replies to draft paragraphs received from 
Audit. Secretaries to Government and Heads of Departments may 
open a separate register to note date of receipt of paragraphs and 
date of reply to Audit. The register should be personally verified 
by th» Officers on the first working day of each month.
(iv) Rectification of defects, irregularities, lapse etc., commented 

upon in the audit paras
6. Normally it has to be presumed that a draft para forwarded 

to the Secretary to Government for verification will find a place In 
the Audit Report which will be placed on the table of the Legis
lature. The Audit Report so placed will be examined by the Public
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Accounts Committee and the concerned Secretary to Government 
and the Head of Department will have to appear as witnesses before 
the Committee when it examines the particular para in the Audit 
Report. There will be a time lag ranging from six months to one 
year between the date on which the draft para is forwarded by the 
Accountant General for verification and the date on which the parti
cular para is taken up for consideration by the Public Accounts 
Committee. One of the questions which the Public Accounts Com
mittee generally put to the witnesses is whether, at least after the 
receipt of the draft para, the irregularity commented upon in the 
Audit para has been rectified (wherever possible), whether adequate 
steps have been taken to see that such irregularities do not recur 
and also whetlier in cases of loss to Government, necessary 
against those responsible had been taken. If the Secretary to Gov
ernment and the head of the department concerned take prompt 
action immediately on receipt of the draft para to rectify the defects 
and to proceed against the officers responsible to make good the 
losses, if any, incurred by the Government due to their negligence 
and also to issue detailed instructions for the avoidance of repetition 
of such in\gularities. it should be pos.sible to depose b^ioro the Com
mittee that the iiTcgularity has since been rf’ctified and lhat 
has also been tjiken in avoid recurrence of such thmgs in future- 
Hence, the Secretary to Government and the head of the department 
should, on receipt of a draft para, examine anionq othei- thinffs the 
following a peels and take suitable remedial measures immediate
ly :-

1. Whether the irregularity committed was due to negligence 
or culpability on the part of any Government Servant. 
(If so, suitable action should be initiated against him).

2. Whether there was lack of proper instructions or defect 
in the organisational set up. (If so, steps should be taken 
to rectify such defects).

3. If there was a loss to the Government, the responsibility 
for the same should be fixed and steps taken to recover 
the loss.

4. If the irregularity committed was due to lack of proper 
supervision or ambiguity in the rules, steps should be 
taken to enforce adequate supervision or to amend the 
rules.

In other words all possible ways should be thought of to prevent 
recurrence of such irregularity and also to make amends for the 
irregularity committed.
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(v) Appearance of officers as witnesses before the Public Accounts 
Committee

7. The Public Accounts Committee examines the Secretary to 
Government head of the department in order to ascertain the full 
facts relating to the case covered by the audit para, mie offlcw 
who is called upon to appear as a witness before the Committee 
should have studied thorou^y all the papers and files connected 
with the subject, including the original records relating to the case of 
of the subordinate offices as well as the file in which the draft para 
f01 warded by the Accountant general was examined and reply given. 
These records should be available with the officer at the time of 
examination by the Public Accounts Committee. A conq>rehensive 
note Governing all the aspects of the case ^ould also be prepared 
indicating clearly the chronological order of the action taken in the 
case. Whether a similar irregularity had found place in any of the 
earlier Audit Reports should also be verified and, if there was such 
a case, the relevant papers relating to that case, the recommenda
tions of the Public Accounts Committee on that subject and the 
action taken by the Government on the recommendations should 
also be looked into and full information on this shovild also be avail
able at the time of examination by the Committee. The Committee 
expects the replies by witnesses to be precise and to the point. 
Every statement that is made by a witness should be capable of 
being proved with reference to the records. If information on any 
point raised by the Committee is not readily available, the fact 
should be admitted and time for furnishing it reqixested for. Vague 
and generalised replies by witnesses and expressions of opinions 
and presumptions in replying to question by the Committee are 
not proper and should be avoided. Secretaries to Government and 
heads of departments should bear this in mind.

(vi) Prompt action to "be taken on the recommendation.*? of the 
Public Accounts Committee

8. The Report of the Public Accounts Committee presented to 
the Legislature would contain various recommendations and obser
vations of the Committee on which the Departments have to take 
proper action. There should not be any delay in taking action on 
such recommendations and observations and issuing suitable orders. 
As soon as copies of the Report are circulated the Slecretary to 
Government and the head of the department should personally 
examine whether the rules require amendment or whether a change 
in procedure is necessitated to implement the rec<Hnmendations of 
the Committee. Expeditious action should be taken in all sudi
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cases and the Secretary to Government should look into this aspect 
while passing orders on files in which the recommendations and 
observations of the Committee are examined.

9. The Government escpect that the Secretaries to Govermnmt 
and Heads of Departments and Offices will strictly adhere to the 
instructions detailed above.

N. M. P a t n a ik , 
Chief Secretary.
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ANNEXURE U 
GOVERNMENT OF KERALA

No. 50/66/Fin.
Finance Department,

Trivandrum,
Dated 21st June, 1966.

C IR C U L A R  M E M O R A N D U M

S u b : —Public A ccou n ts CommUTee (1965-66)—F orty-seven th  Report 
{L ok  Sahha) Paragraphs 4.126. 8.24 and 8.40— Proper atten
tion on paras and Audit R eport— Instructions issued.

The Public Accounts Committee (1965-66) has pointed out in 
paragraphs 4126 and 8‘24 of their Report that proper attention 
should be paid to Audit paras, and replies should invariably be sent 
within the time limit of six weeks. Instruction? have already been 
issued in Circular No. 57374/Ins.2/65/Fin. dated 15th November, 
1965, that Secretaries to Government and Heads of Departments 
should open a separate register to note the date of receipt of draft 
paragraphs received from Audit and the date of reply to Audit, and 
that the register should be personally verified by the officers on the 
first working day of each month. Government wish to impress 
upon the officers concerned that the instructions issued should be 
strictly followed.

2. The Public Accounts Committee has deprecated the tendency 
to treat the Audit paras in a routine manner by the Departments, 
which results in abnormal delay in sending replies to Audit. In 
order to avoid delay in replying to draft paras, the Committee has 
suggested that each department might consider the feasibility of 
nominating a senior officer to deal with the Audit paras expeditious
ly. The Secretaries to Government are requested to nominate a 
senior officer who will be personally responsible for chasing the 
action to be taken and for sending prompt replies in regard to draft 
paras.

3. The Public Accounts Committee has also reconunended In 
paragraph 8-40 of their Report that immediately after the Audit 
Report is placed before the Legislature, it should be promptly 
examined by the Departments concerned to see what remedial or

76



preventive steps are called for and such steps should be initiated 
without delay. Detailed instructions on the subject have already 
been issued in Circular Memorandum No. 57374/Ins.2/65/Fin. dated 
15th November, 1965. Government would like to emphasise once 
again, in view of the recommendations of the Committee, that action 
as laid down in the Circular Memorandum dated 15th November, 
1965, should be initiated by the Departments immediately on receipt 
of draft paras from Audit for verification. The matter should be 
examined again and suitable further action taken immediately after 
the Audit Report is placed before the Legislature and copies are 
circulated among the Secretaries to Government etc.

V. RAMACHANDRAN, 
Additional Secretary.

To
All Heads of Departments and Offices.
All Sections and Departments of the Secretariat.
The Secretary, Public Service Commission. Trivandrum, 

(with C.L.).
The Secretary, Vigilance Commission. Trivandrum, (with 

C.L.).
The Registrar of University, Trivandrum (with C.L.).
The Registrar of High Court, Ernakulam (with C.L.).
The Secretaries. Additional Secretaries, Joint Secretaries, 

Deputy Secretaries and Assistant, Secretaries to Gov
ernment.

The Secretary to Governor.
The Private Secretaries to the Advisers.
The Stenographer to the Chief Secretary.
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StaumeM the officers in the varum departments r^omSbUfor
ehasbig action for sending prompt replies to drtrft paras.

Name of Department Designation of Officer

1. Development D̂ MUtment

2 . Food Depatment

3. Pidilic Works Department

4. Agricultural Department

5. Education Department

6. Public Department

7. Health and Labour D^artment

8. Industries Department

9 . Storci Puidiase and \
10. Planning Dq;»rtments j
11. Home Department

13. Revenue Department

13. Finance D^Mrtment

Shri S. I^dmakumar,
Joint Development 
Commissioner.

Shri M. Lakshmanan Pillai> 
Deputy Secretary, Food 
Department.

Shri P. U.John,
Deputy S^etary,
Public Works Department.

Shri J. J. Praseedom,
Dei>uty Secretary,
Agricultural and Rural Develop
ment Department.

Shri K. C. Ramakrishna Pillai, 
Deputy Secretary,
Education Department.

Shri M. Vasu Menon,
Deputy Secretary,
Public Department.

Shri S. Nagaraian*
Deputy Secretary,
Health and Labour Department.

Shri S. Prabhakaran Nair,
Joint Secretary,
Industries Department.
R. Gopalaswamy, Finance 

Secretary.
Shri S. Naganathan,

Joint Secmaiy,
Home Department.

Shri K. P. Achuthan Nair,
Joint Secretary,
Revenue Department.

Shri K. A. Sreedhara Menoo, 
Joint Secretaiy*
Fiiunoe Deptvtncnt.
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ANNEXUREI 
GOVERNMENT OF KERALA 

Abstract
Financial irregularities—Rules and Procedure—Observance of— 
Surprise inspection of stores—Widening the scope of the activities 

of the Inspection Wing in the Finance Department—Further
orders—Issued.

F inance  (In spection ) D epartm ent  
G.O. (MS) 215/66 Dated, Trivandrum, 23rd May, 1966.

Read: (i) G.O. (P) 723 64 Fin. dated 19-10-1964.
(ii) G. O. (P) 674 65 Public (Special) Department dated 

10-11-1965.
ORDER

Govertiment have constituted an Inspection Wing in the Finance 
Department consisting of—

Assistant Secretary 1
Superintendent 1
Assistants 4

This was in pupsua'nce of the recommendation of the State Public 
Accounts Committee (1963-64).

2. The main duties of the above staff are to conduct surprise ins
pection of Government Offices with a view to detecting financial irre
gularities and cases of slaclcness or indifference shown by Heads of 
Departments and Offices in the matter of financial control. The Ins
pection Wing has been devoting atte'ntion on the clearance of audit 
objections and inspection reports, besides reviewing the progress of 
collection of revenue and other dues to Government. The work re
lating to the physical verification of stores could not be attended 
to by this small unit.

3. The Central Public Accounts Committee (1965-66) whirh exa
mined the Audit Reports 1964 and 1965 rclati'ng to the State has reite
rated the recommendation of the State Public Accounts Committee 
(1963-64) and emphasised the necessity of surprise inspection of 
stores being done by a separate staff under the Filnance Department. 
Government consider that the Inspection Wing should be strengthen
ed further with a view to conduct surprise Sinspections of the various 
departmental stores also. The Deputy Secretary appointed for the 
expeditious settlement of pension claims and his staff consisting of
2 Superintendents a‘nd 5 Assistants will be associated with this work. 
Thus the Deputy Secretary will have, under him. 1 Assistant Secre
tary, 3 Superintendents and 9 Assistants. He will arrange to con-
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duct surprise i'nspection and physical verification of stores also. 
Wherever he considers that the services of a technically qualified 
officer are necessary, he will contact the concerned Head of Depart
ment to make available the services of a suitable person for the pur
pose and Heads of Departments a!nd Offices will comply with such re
quisitions and extend full co-operation to him in the matter. The staff 
conducting local inspection will:

(i) give necessary guidance and instructions to the Departmental 
staff in the matter of preparation a'nd processing of pension claims 
for expediting their settlement.

(ii) scrutinise cases of financial irregularities with special refer
ence to objections raised in audit and inspection reports, audit paras 
etc., and give necessary help to departmental officers to clear objec
tions and outstanding points in inspection reports.

(iii) check whether reconciliation of accounts is being done prompt
ly and systematically and ensure that the accounts and registers 
are maintained properly.

(iv) review the progress in the collection of revenue and other 
Government dues with special emphasis on arrears, and

(v) conduct surprise inspection and physical verification of de
partmental stores.

By order of the Governor, 
V. RAMACHANDRAN.

Finance Secretary.
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To
'I'he Accountant General, Kerala, Trivandrum.
All Heads of Departments and Offices.
The Secretary. Kerala Public Service Commission (with C.L.). 
The Registrar. Kerala University (with C. L.)
The Registrar. High Court. Ernakulam (with C. L.)
The Secretary. Vigilance Commission (with C. L.)
The Secretary to the Governor.
The Private Secretary to the Adviser.
All Secretaries, Additional Secretaries, Joint Secretaries, De

puty Secretaries and Assistant Secretaries to Government. 
The Stenographer to the Chief Secretary.
All Departments and Sections of the Secretariat.
The Director of Public Relations.
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Copy of D O. Letter No. Bl-14884/66 dated 11-5-1966 from the Assist- 
ant Inspector General of Police.

My dear Madhavan Nair,

S u b ; —Public Accounts Committee 1965-66—Reports on the 
Audit Reports 1964 and 1965 relating to the Govt, of 
Kerala—Action on recommendations—regarding.

Ref:—1 D. O. letter No. 21791.BG3|66iFiTi. dated 15-4-1966 from 
Addl. Secretary to Govt., Finance Secretary to Govt. 
Home Dept, with copy to Inspr. Genl. of Police,
2. Your D. O. letter No. 20529 {D5166̂  Home dated 7-5-1966.

Item No. 13(1) on page 231 of the 47th Report of the Public Ac
counts Committee 1965-66, Volume—I, does not relate to the Police 
Dept, and as such no action is due from here on the recommendation.

2. Regarding item No. 105 on Page 270 of the Report, I am directed 
to state as follows: —

Shri K. R. Rao with aliases who is concerned in eight cases of 
cheating in the State Sta’nds charged before the Courts. He belongs 
to the Hassan District of the Mysore State. Periodical enquiries are 
being made to apprehend him. His photo with details of cases charg
ed against him, has been published in the Criminal Intelligence 
Gazette and distributed to all Criminal Investigation Departments in 
India. Enquiries are also being made in his Home village in the 
Mysore State. Mysore Police have been informed about the cases 
against him. His history sheet which is already in existence with 
the Mysore Police has been obtained and sent to the Madras Crimi
nal Investigation Dept, along with his photo as the criminal is wanted 
in similar cases registered against him in Madras State. He is also 
wanted in a similar case in the Andhra State. His photo and descrip
tive particulars have been published in the newspapers having wide 
circulation in Kerala, Madras, Bombay, Calcutta and Delhi reqvtest- 
ing the public to give information on the whereabouts of the crimi
nal. The Finger Print Bureaux of all States including the Central 
Bureau have been informed that this accused is wanted and if he Is 
traced intimation should be sent to this Department.

ANNEXURE I
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I may also state that systematic and vigorous enquiries are being 
continued to apprehend and arrest the criminal in question.

Yours sincerely, 

Sd./-
(P. Vishwanatha Pillai)
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GOVERNMENT OF KERALA

No. 52703/65/0&M. 
Organisation & Methods Division, 

Trivandnun, Dated: 6-11-1965.

MEMORANDUM

Sub:—Disciplinary cases—Expeditious disposal of cases—Time lag to 
be observed in various stages—Modifications issued.

Ref:—Memorandum No. 79056/64/0&M dated 16-11-1964.

£n the Memorandum cited, instructions were issued for the expe
ditious disposal of disciplinary cases. Flow process charts indicating 
the various stages in taking disciplinary action for major and minor 
penalties showing the time limits admissible at each stage, have been 
appended to the above Memorandum. Government are of the view 
that normally disciplinary proceedings should be finally disposed of 
within a period of six months. With a view to achieving this objec
tive, a review has been made of the time lags at the various stages 
in disciplinary proceedings. According to the flow process chart for 
major pefnalties appended to the Memorandum cited earlier, the period 
taken for the disposal of disciplinary cases for major ]>enalties comes 
to about 9i months. An attempt has been made to reduce further 
the time required for disposing of such cases. A revised flow chart 
for dealing with disciplinary cases under Rule 15 of Kerala Civil Ser
vices (Classification, Control & Appeal) Rules, 1960, has accordingly 
been prepared indicating the various stages and the time allowed at 
the different stages. The total period of time excluding the time 
taken by the Public Service Commission, according to the revised 
chart comes to about 8 months. All departments of the Secretariat, 
heads of Departments and other disciplinary authorities are request
ed to follow the revised Flow Process Chart in dealing with discipli
nary cases. Government wish to make it clear that the timings in 
the Flow process Chart should be treated as the maximum adipissi- 
ble for dealing with disciplinary cases; but nornudly it should be 
possible to dispose of disciplinary proceedings within a period of six 
months by eliminating delay at each stage. All concerned are re
quested to bestow special attention on this matter so that progres-
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w
sive reduction in the time taken for disposal of disciplinary cases 
may be affected to achieve the above objective.

Receipt of this memorandum should be acknowledged.

K. V. KUNHUNNI MENON, 
Deputy Director (O&M) & Deputy Secretary to

Government.
To

All Heads of Departments and offices.
All Vigilance Officers,
All Depts. of the Sectt. (All Sections) including Law & Finance. 
The Secretary Vigilance Commission (with C.L.).
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IMPORTANT
GOVERNMENT OF KERALA

Finance Depertment, 
No. 54/66/Fin. Trivandrum,

Dated 21-6-1906.

CIRCULAR MEMORANDUM
Sub:—Public Accounts Committee (1965-66)—Forty-seventh Report 

(Lok Sabha)—Paragraph 8.162—Proper defence of cases 
against Government—Necessity to preserve all records relate 
ing to contracts—Instructions issued.

Attention of the heads of Departments and offices is invited tm 
paragraph 8.162 of the Public Accounts Committee Report cited. la 
this case payments aggregating Rs. 98,696 were made to a contractor 
in 1963 an satisfaction of a Court decree awarded in 19K. The cam- 
tractor had claimed extra payment in connection with the construc
tion of a buUding in 1946, on the ground that the department had 
delayed execution of the work and that, therefore, he had to incur 
heax̂ y loss due to abnormal increase in prices. While awarding .the 
preliminarj’ decree the Court had observed that no paper, not even 
the agreement connected with the dispute, had been produced by 
Government, whereas the plaintiff had produced copies of certain 
official documents which the court had to admit in view of Govern
ment’s failure to produce the originals. An appenl preferred against 
the decree was dismissed by the District Court as it was preferred 
after the expiry of the time allowed by law. The Public Accounts 
Committee has recommended that it should be ensured that all possi
ble measures are taken in time to defend cases of Government and 
that all relevant records relating to contracts, especially where dis
putes arise, are carefully preserved.

2. All Heads of Departments and Offices concerned will make a 
special note of the above recommendation of the Public Accounts 
Committee. They are requested to ensure that necessary arrange
ments are made to preserve such valuable documents carefully and

M53 (Ail) LS-7.
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to take all necessary steps for the proper defence of cases against 
file Govecnment.

Td

V. RAMACHANDRAN, 
Additional Secretary (Finance and Planning).

All Heads of Departments and Offices.
The Registrar of High, Court (with C. L.)
The Registrar of University of Kerala (with C. L.)
The Secretary, Public Service Commission (with C. L-).
The Secretary, Vigilance Commissiorn (with C. L.).
The Secretary to Governor.
Hie Private Secretaries to Advisers.
All Secretaries, Additional Secretarie", Joint Secretaries, 

Deputy Secretaries and Assistant Secretaries to Govern
ment.

The Stenographer to Chief Secretary.
All Departments and Sections of the Secretariat.

Porwarded/By Order. 
Sd./. 

Suporintendent*



ImmeditOti
G overnm ent  of India  

MINISTRY OF WORKS, HOUSING & URBAN DEVELOPMENT

(Works Division)

New Delhi, dated the 19th August, 1966.

RecommendatUms of the P.A.C.
Though the case relates to a contract involving construction work 

more than 20 years ago, what has caused grave concern to the Com
mittee is the fact that no paper (even agreement connected with the 
dispute) had been produced by Government, nor was any evidence 
produced before the Commission appointed by the Court to assess the 
amount of decree.

It appears from the notes that there has been delay at various 
stages after the suit was filed in the Court in 1958. The final decree was 
issued on 13th July 1962. In between the Commission wa appointed 
on 26th October, 1960. Therefore, Government cannot take the plea 
that owing to paucity of time, the records could not be produced. The 
Committee feel that there have been lapses both on the part of the 
Government Pleader and the officials dealing with this case which 
resulted in the Government being placed in an embarrassing posi
tion.

The Committee would like to stress the importance of ensuiiog 
that all possible measures are tak«i in t'me to defend cases of Gov
ernment. It is also imperative that all relevant records relating to 
contracts, especially where the disputes arise, are carefully preserved 
and maintained. The Committee desire the Fintfnce Department to 
issue suitable instructions in the matter.

S. No. 109 (Paras 8. 160.8. 161 and 8. 162 of the 47th Report of tiie 
PA.C.).

CommenU:.

A comprebeisive note covering the points raised by the PA.C. with regard to the constnieticm of Kuthiathoudu Bridge is endosed.



The Government of Kerala have issued instructions to the heads 
of Departments and officers to make arrangements for the preserva* 
tion of valuable documoits and for proper defence of cases filed 
against Govenunent.

R. F. ISAR, 
Joint Secretary to the Government of India.

Comprehensive Note covering the points raised by the Public 
Accounts Committee with regard to the construction of 

Kuthiathodu Bridge

The work of construction Kuthiathodu bridge was entrusted to 
the contractor Sri. T. C. Chsuidy on 13th December, 1944. But the 
work was delayed due to the delay in Land acquisition, shortage of 
M. S. Rods etc. Based on this the contractor demanded enhanced rate<i 
over his quoted rates on the plea that the tendered rates of 1120 for 
the work were not workable in 1122. The Department and the Gov
ernment had considered the request of the contractor to a certain ex- 
te’at only on Ihe ground that the contractor was also responsible for 
the delay in the execution of the work. Since the decision of Govern
ment was not acceptable to the contractor he had approached thfe 
court with his demands.

The judgement in the case was delivered by the Additional Sub
ordinate Judge Kottayam on 31st January, 1960. The State’s appeal 
against the above judgement was dismissed on 9th October, 1961 with 
the application to condone delay. On 26th October, 1960 the Sub
ordinate Judge’s Court issued a commission as per the above judge
ment for preparing the data for final decree. The Commission ap
pointed by the court gave notice to produce relevant documents to 
calculate the amount due to the plaintiff. All available records were 
produced for reference. Though the notice of the commission re
quiring the production of evidence was issued cfn 21st November, I960 
to the Govenunent Pleader it was commimicated to the Executive 

'Elngineer only on 8th December, 1960 and received by him on 9th 
December, I960 from which date th«re was hardly one week to pro
duce evidefnce. As the Executive Engineer had to produce records of 
very old dates (the work was executed in 1944) and as the time 
allowed was very short he requested the Government Pleader to 

' urange for postponing the date of enquiry by the Commission by 
another two months. Even though it was expected that extension of 
time would be granted no extension of time is seen to have been 
granted hi this case. The Department had requested the Government



Pleader for furnishing an interim reply to the Commission requestii^ 
for extension of time. A provisi<ffial objection statement was sent 
to the Government Pleader on 10th 1961 as requested by him 
and a final objection statement on 8th July, 1961. On 12th December, 
1961 the Government Pleader asked the Executive Engineer (B &K), 
Alleppey to forward certain documents including a copy of the revised 
estimate of the work. As complete copy of the I'evised estimnte for 
the work was not available in any of the P.W.D. offices as the 
records were misplaced the other documents as required by 
the court has been produced to the Govenunent Pleader by the Exe
cutive Engineer (B&R), Alleppey along with the final objection state, 
ment on 22nd March, 1962. The Government Pleader also re
quested the Executive En^neer to explain the objections to liim and 
to the court. Thereupon the Executive Engineer, Alleppey requested 
an adjournment of the case till the end of 4!62 which was not allow
ed. The final decree was issued on 13-7-1962 ruling out the State's 
objections against as it was filed only on 0^1962 on the eve of the 
final disposal of the case.

The following facts will give the reasons for the non-availability 
of records and non-production of the same.

TTie work was transferred to the Emakulam Division on 1st April. 
1950. Again when the Alleppey Division was formed on 1st January, 
1957 the files relating to the work were transferred to that Division. 
The suit was filed in 1958 and the final decree of the Court was issued 
on 13th July, 1962. It can be seen that the work was arranged IB 
years ago from the date of judgement and there were also frequent 
changer' in the jurisdiction of the P.W.D. Divisions during this long 
period in the execution of this work. Due to the reasons mentioned 
above it has not been possible to trace out the connected records and 
produce evidence within the short time allowed.
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IMPORTANT-
GOVERNMENT OF KERALA

No. 52/66/Pin.
Finance

Trivandrum, 
Dated 21st June, 1906.

CIRCULAR MEMORANDUy

S u b : — Public Accounts Committee (1965-66)—Forty-seventh Report 
(Lok Sabha) Paragraphs 8.250 and 8:251—Clarification to be 
obtained for doubtful interpretation of Government Order— 
Instructions issued.

Attention of the Heads of Departments is invited to paragraphs 
8.250 and 8.251 of the Public Accounts Committee Report mentioned 
above.

2. The Transport Department interpreted incorrectly an order 
of Government issued in July, 1958 revising the scales of pay of the 
employees of the l)epartment from 1st April, 1958 and fixed the 
initial pay of about 700 officials reckoning service on daily wages as 
service qualifying for increment for the purpose of weightage, which 
the Government order did not envisage. The Public Accounts Com
mittee in its recommendations has observed that it was highly im
proper on the part of the department to have fixed the pay on a 
different interpretation of the Government order on presumptions 
without seeking the clarification of the orders relating to fixation of 
pay from the authorities who had issued the orders. It is also obsei^ 
ed by the Public Accoimtsi Committee that this case should not b& 
treated as a precedent for regularising irregular fixation of pay in 
future.

3t In view of the recommendation of the Public Accoimts Com
mittee, Govenmiait would emphasise that recurrence of such instan
ces will be view ^ seriously and that the officers responsible for the 
incorrect interpv«tation of tiie orders and incorrect fixation of pay

ANNEXVRE I
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tiMMbQF will be p«n<««Ily hdd responiible for fhe low sustained 
bj; CRivemiiMnt in this regud.

V. RAMACHAin>RAN» 
Addl, Secretary.

To
All Heads of Departments and Offices.
TUe Registrar dt Court (with C. L.).
The Registrar, University of Kerala (with C. L.)
'nie Secretary, Public Service Conunission (with C. L.)
Hie. Secretary, Vigilance Commission (with C. L.)
Hie Secretary, to Governor.
lliie PHvate Secretaries to Advisers.
l%e Stenographer to Chief Secretary.
All Secretaries, Addl. Secretaries, Jt. Secretaries, Dy. Secretaries

& Affitt. Secretaries to Govemment- 
AJl Sections of the Secretariat.

Forwarded /By order, 
Sd/- Superintendent
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Remarks of the Department.

In 1952 Government granted permission to one Sri Antony Perin* 
chery, Trichur to open a distillery at Chalakudy. According to 
clause 23 of the agreement executed by Sri Antony in connection 
with the grant of licence to the Distillery, Grovemment were entitled 
to 10% dt the net profit from the Distillery, the payment of which 
is to commence after three years of the starting of the Distillery. 
In order to determine the net profit the Board of Revenue was making 
incessant efforts to get the accounts of the Distillery. Failing to 
get complete accounts of the Distillery, at the instance of the Board 
of Revenue one of the Financial Assistants in the Office of the Direc
tor of Industries and Commerce was deputed by Government to con
duct an audit of the Distillery for the period from 1954—1961. The 
Distillery failed to give all the required particulars to the Officer, 
with the result that he had to return with insufficient data for deter
mining the net profit. With these insufficient data he suggested that 
the profit for 1954 to 1961 may be provisionally fixed at Rs. 46,4001- 
i.e., 1/lOth of the profit of Rs. 4.64.000, from the Distillery. Thr 
Company requested Government to waive the claim for the share 
of profit on the following grounds: —

(1) The clause relating to the payment of share of profits to 
Government was incorporated in the agreement at the 
instance of the then Member of tW Board of Revenue 
who insisted on making this a condition for the grant of 
distillery licence.

(2) The licensee was helpless to interfere in the matter at that 
time for fear of rummary rejection of his application for 
licence as he had already invested a huge capital for the 
import of plant and machinery and for the construction of 
building, etc.

(3) TTie Distillery has been advised by their lawyers that a 
share of profit can be claimed or any contract for any share 
of profits can be validly entered into only if the party 
claiming it is either a working partner or who has invested

ANNEXURE I
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lome capital. The Goveniment have not made any investment, nor have th ^  rmdered any service in promoting the buainess.
(4) It is beyond the authority of Government and ultnMnrcs 

of their powers to enter into an agreement for the sharing 
of the proflt.

(5) The issue of a licence is not a valid consideration to justify 
a claim of profit.

(6) The licence for the Distillery has been granted vinder the 
provisions of the Abkari Act on payment of requisite fee 
and the Distillery is complying with the provisions of the 
Act.

(2) The Law Department and the then Advocate General who were 
consulted on the contentions of the party advised that provisional 
assessment is not permissible in the absence of any provision in the 
agreement. The Advocate General was also of the opinion that in 
view of section 23 of Indian Contract Act, clause 23 of the Agreement 
is likely to be regarded as unenforceable. Lieaving aside all minor 
objections the Advocate General expressed the opinion that the ob
jection of the Distillery that it was beyond the authority of the Gov
ernment and ultra-vires their power to enter into an agreement in 
regard to the share of^rofit, deserved consideration.

(3) Based on the opinion of the Advocate General that "the 
Government’s powers of granting licence are statutorily delimited 
by the provision of the Cochin Abkari Act” , Government after due 
consideration issued orders. In G-O.M'-. No. 729|65;Rev. dated 15-9- 
1965 dropping the question of recovering a share of the profit from 
the firm. (Copy of the G.O. enclosed).

(4) The Central Public Accounts Committee at its meeting on
1-11-1965 at Trivandrum observed that the whole case about the con
tract being ob initio void may be re-examined in consultation with 
the Advocate General and the result communicated to the Committee. 
As observed by the Committee the new Advocate General was reques
ted to re-examine the question and communicate his views in the 
matter. The State Board of Revenue was also consulted. The Board 
has stated that the clause 23 of the Agreement providing for the 
realisation of 10% of profit cannot be enforced since there is no pro
vision in the Abkari Act for the realisation of profit and that any
thing beyond the provision of the Abkari Act is not likely to be up
held by the Court. So long as there is no provision for tiie collection
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of profit under the Ahkari Act, such an agreement will be in conflict 
with the Indian ctmtraet Act and so it will be unlawful and opposed 
to public p<di( .̂ The Advocate General advised Government that it 
is not possible to maintain successfully the claim for share of profit 
against the distillery, llie  Govunment examined the question in 
.detail and came to the condusion that the decision already taken by 
Government in the matter requires no modification. The fact was 
intimated to the Lok Sabha Secretariat in letter No. 52682|G2 65IRD 
dated 1-2-1966.

(5) The Public Accounts Committee has now stated that from 
the very beginning the entire case in regard to the contract was not 
properly processed and has suggested that the Agreement executed by 
the contractors may be revised and that the licence fee may be en
hanced with a view to safeguard the financial interest of the Govern
ment—vide column 4.

(6) The steps taken by Government to assess the profit of the 
company and to release the 10% share of profit are briefly stated 
below:—

Finding that the Management of the Company are not furnishing 
the required particulars for assessing its profit Government deputed 
one of the Financial Assistants in the office of the Director of bdus- 
tries and Commerce to conduct an audit of the Distillery for assessing 
the share due to Government and the company was asked to remit 
the share of profit. The Government entered into the agreement with 
the company for the share of profit on the belief that the share can 
be realired under a law. Only later it was found that it was beyond 
the authority of Government and ultra-vires of their powers to enter 
into an agreement for sharing of i»t)flt. Hie question as to whether 
the Government can legally realise the share of profit from the com
pany was under the consideration of Government lor some time and 
the final decision in the matter was taken only in 196S. Inunediately 
tbe question of revising the Agreement was taken up by Government. 
The above facts will show that ^forts have been made by Govern
ment to properly process the case. The fact that the provision in the 
agreement for sharing of profit was legally unenforceable came to light 
only after a considerable time.

A revised form of Agreement to be raecuted by all Distilleries in 
favour of Government for the manufacture of alcohol and all other 
operation In the Distilleries such as compounding, bottling etc-, has 
been approved by Government in G-O.Rt.985|66|IU) dated 23rd 
August, 1968. (Copy enclosed). In this agreonent the provision for 
the coUeetion of ten per cent profit has not been provided since it
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is found on further examination also that it is not legally permiasibla 
to provide for sudi collection.

(7) A revised agreement has not yet been taken from the com
pany since the adoption of a revised form of agreement applicable to 
all Distilleries is under the consideraticm of Government. The Board 
of Revenue has been directed to adopt this agreement form approved 
by G.O.Rt.No.985/66/RD dated 2%d August, 1966 in future.

(8) The licence fee realised from the Distilleries is Rs. 1,100;- as 
shown below—

(I) Distillerj’ licence Rs. looo/-
(3) Compaunding Licence Rs. Sao/*
(3) Bottling L i c e n R s .  *30/-

Rg. 1,100/-

Governinent are advised that a high licence fee which is in the 
nature of a tax cannot be imposed without provision for that in the 
Abkari Act. In view of this, Government have accepted the view of 
the Board of Revenue that no increase in the licence fee is possible 
except by bringing the levy under Excise duty or Luxury tax for

■ which amendment of the Act will be necessary. It is therefore found 
not possible to accept the suggestion of the committee to enhance the

■ licenco fee. However the question of le\’y  of a fee based on the quan> 
tity of Alcohol manufactured to compensate for the loss sustained by 

. Government by giving up the collection of a share of the profit is
being considered.

The Finance Department has since issued instructions to the 
TTpads of Department regarding the steps to be taken to ssifeguard 
the Financial interest of Government while entering into any con- 
tr-’c* with private individuals.—Vide thoir circular Memo. No. C.M. 
No.S.S/BG3/66/Fin. dated 16th September. 1966—appended.

K. P. ACHUTHAH NAIR, 
Joint Secretary (Reifenue).
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GOVERNMENT OF KEEtALA 
A bsik act

Excise—Distillery—M/s Poison’s Distillery—Sharing of Profit— 
Order issued—

REVENUE (G) DEPARTMENT 
G.O. MS. 729/65/Rev. Trivandrum dated 15-9-1969-
Read:—

1. Petition dated 25-10>1961 from the Managing Partner, Poi
son’s Distillery, Chalakudy.

2- Correspondence ending with letter No. XA5. 39369/57 dated 
14-8-1965 from the Board of Revenue (Excise).

ORDER
In 1952 Government granted permissicm to one Shri Atilony 

Penmcherry, Trichur to open a distillery (Poison’s Distillery) at 
Chalakudy. According to clause 25 of the agreement executed by 
Shri Antony in connection with the grant of licence to the Distillery, 
Government shall be entitled to 10 per cent o* the net profit from the 
Distillery. The company requested Government to waive the claim 
of Government for the share of profit as it was beyond their authority 
to claim any share of the profit of the Distillery and the claim could 
not be sustained in law.

Government have examined the contentions of the company in 
detail and they are pleased to order that the question of recovering 
the share of profit fran M/s Poison’s distillery, Oialakudy as provid-' 
ed in clause 23 of the agreement executed by the company, be drop* 
ped.

By order of the Governor,
C. C. AIOkfED,

To The Petitioinr. d a  vte.
True Copy 

(Sd.) 
Supprintendent

lOS

Joint Secretary.



GOVERNMENT OF KERALA 

A bstract

Abkari—Revised form of Agreement—applicable to Distilleries— 
Approved.

REVENUE (G) DEPARTMENT 
G.ORt. 985/66/RD Dated: Trivandrum, 23-8-1966
Read:—Letter No. XA5-1965/64 dated 6-1-1966 from the Board of 

Revenue.

ORDER
A revised form of Agreement to be executed by the Distillers in 

favour of Government for the manufacture of alcohol and all other 
operations in the Distilleries such as compounding, bottling etc., ap
proved by the Government is forwarded herewith to the Secretary, 
Board of Revenue for necessary further action.

(By Order of the Governor) 
T. J. PAILY, 

Assistant Secretary.
To

The Secretary, Board of Revenue 
The Accountant General
The L.D. (with a copy of the form of agreement) vide their 

U.O. Note No. 7645/66/G3/Law Dated 20-7-196&
The Finance Department (with a copy of the agreement) vide 

U.O. Note No. 42062/WM&R3/66/Fin. dated 9-8-1966.

Forwarded /By order 
Sd/- 

Superintendent.
True Copy (SA)

Superintendent
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Articles of agreement made this th e ................day of.................

fietween the Gk>venior of Kerala (hereinafter called the Govern^
ment) of the one part and S h ri.............................  (hereinaftw call>
ed the licensee) of the other part.

Whereas the licensee having applied to the Government and the 
Government having agreed to accord sanction to the licensee to esta
blish a distillery a t .......................... i n ..................Taluk Of............
District subject to the terms and conditions hereinafter appearing to 
which the licensee has agreed. Now these presents witness and it is 
hereby agreed as follow:—

1. Manufacture of alcohol and all other operations in the Distil
lery such as compoimding, bottling etc., shall be (a) only under cover 
of a licence or licences granted by the Excise Commissioner, and (b) 
subject to the conditions of the said licences and to thr provisions of 
the Abkari Act and Rules and Notifications made thereunder and to 
such other conditions as may be imposed by the Excise Commissioner 
from time to time. The licence shall be valid only for one year or 
for such a shorter period for which it is granted but in any case it 
shall expire at the end of the financial year in respect of which it is 
granted.

2. The licensee shall be bound by all provisions of the Abkari Act, 
and Rules and Notifications issued thereunder by the Government 
from time to time and the conditions of the licences and other condi
tions that may be imposed by the Excise Commissioner and shall in 
particular pay duty, luxiuy tax fee and other tsixes, duties and fees if 
any imposed and levied by the Abkari Act rules and notifications for 
the time being in force on all alcohol produced in the distillery or 
taken into or taken out of the Distillery at such rates and in such 
manner .as may be fixed by the Government from time to time; and 
such penalty as may be imposed on them or such other dues as may 
be demanded of them by the Government. The manufacture of 
alcohol and other transactions in the Distillery right from the set up 
of the work to the point of release of altfohol on payment of duty 
shall be carried on only under the direct supervision off the Offictfr in 
diarge of the Distillery but such supervision shall not absolve the 
licensee of any liability in regard to loss, damage or wastage of 
alcohol including fermenting materials in the process of manufac
ture, filtration, compounding, bottling, blending, storage, transit or 
oiherwise.



3. The licensee shall not without the prior written sanction of the 
Government, assign or sublet or in any way part with possession all 
or any of the privileges under, these presents and shall not encumber 
or in any way part with possession, any of his assets so as to pre
judice the claims of the Government in respect of any amount due 
from the licensee to the Government.

4. The licensee shall pay to the Government in advance at the 
beginning of each month such sums as directed by the Government 
from time to time towards the cost of establishment, pension contri
bution and leave salary contribution along with house rent, uniform, 
and such other allowance, admissible from time to time to the mem
bers of the supervisory establishment posted to the Distillery.

5. The licensee shall provide to the officer-in-charge of the Distil
lery and his subordinates, quarters, conveniently situated to the Dis
tillery and approved by the Excise Commissioner and recover from 
them rent at 10 per cent of the actual basic pay drawn by them.

6. The licensee shall deposit a sum of Rs.................. only as secu
rity for the due fulfilment of the terms of this agreement.

7. The Excise Commissioner or any other officer authorised by 
him in this behalf shall be competent to recover any sums due to 
Government from the licensee by virtue of these presents or any 
other lawful charges payable by way of taxes duties fees, penalties on 
any other dues, from the above security deposit and the licensee shall 
within 14 days of receipt of the written intimation of such recovery 
replenish the security.

8. The Government shall have full power to cancel this agreement 
in the event of breach of any of the provisions contained herein or of 
the provisions of the Abkari Act, Rules or Notifications or of the con
ditions of the licences or for any other reason which the Govern
ment deems necessary.

9. In the event of any doubt regarding the construction of all or 
any* of these presents the decision of the Government shall be final 
and the licensee shall be bound to abide by the decisions of the Gov
ernment in this matter.

10. In witness S r i.......................... (licensee) and S r i.............
for and on behalf of the Governor of Kerala have hereunto set their 
245S (Aii) L S -8.
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hands the day and year first above written.
Signed by S r i.............................  (licensee)
In the presence of Witness: 1.

2.

Signed by Sri ........................................................ for and on behalf
of the Governor of Kerala 

In the presence of witnesses:
1.

2.

(Sd.)
Superintendent.



CIRCULAR MEMORANDUM

Sub:—Public Accounts Committee 1965>66— 47th Report—Third Lok 
Sahha—rParagraph No. 10.9.—Implementation of the Recommen
dation—Instructions issued.

In April 1952, Government sanctioned the opening of a distillery 
by a private firm subject to the payment of 1 0  per cent of its net 
annual profits to Government from the Third year of its working. It 
was further stipulated that Government would reserve the right to 
review the position of working of the firm at the end of first and 
second years and also to modify the concession suitably, if on a 
scrutiny of the diE'tillery’s accounts by a Government Auditor it was 
found that considerable profit was made by the firm during the first 
and second years. An agreement was executed by the firm accord
ingly. The distillery started functioning on the 1st June. 1954. 
During audit of the office of the Excise Inspector attached to the 
distillery conducted in 1957, it was noticed that the Department* had 
not taken action either to review the percentage of profits with 
reference to the working of the firm in the first and second years or 
to assess and recover the dues to Government in terms of the agree
ment. Tn 1958 the Department required the firm to produce the 
balance sheets for the first two years for the purpose of the review 
contemplated in the agreement, but the firm refused to produce 
them. The firm also contended that it was ultra vire.'t of the powers 
of the Government to stipulate a share in this profits of the concern. 
When legal opinion was taken later, the Department was advised that 
it was not proper to insert such a clause in the agreement.

The Public Accounts Committee have observed that from the very 
beginning the entire case in regard to the contracts was not properly 
processed and that it was extremely unfortunate th’at Government 
should have entered into an agreement which was later found to be 
ultra vires. The Committee have also observed that Government 
should have taken prompt steps to revise the asreement as soon ac it 
was found that the original agreement was ultra inres instead of 
allowing the stalemate to continue. The Committee have further 
snegested that tKe question of revising the agreement should be con
sidered and while doing so the question of suitably enhancing the

- m
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license fee shoiild also be considered before the license is renewed 
so that the financial interests of Government are safe guarded.

Attention of the Heads of Departments and Of&ces is invited to 
the recommendation of the Public Accounts Committee. It is the 
duty of every Department to get legal opinion wherever necessary 
before entering into any contract with private individuals or firms, 
so that the financial interests of Government are safeguarded to the 
utmost. Government would impress upon all officers concerned to 
be more vigilant in these matters so that the cases similar to one 
referred to above do not recur.

(By Order of the Governor)

T. P. BALAKRISHNAN UNNI, 
Deputy Secretary.

FINANCE DEPARTMENT
C.M. No. 85/BG3/66/Fin. Dated, Trivandrum, 16-9-1966.
Forwarded to:

All Heads of Departments & Offices.
The Registrar, High Court of Kerala, Ernakulam (with C.L.). 
The Registrar, University of Kerala, Trivandrum (with C.L.). 
The Secretary, Vigilance Commission (with C.L.).
The Secretary, Public Service Commission (with C.L.).
All Secretaries, Additional Secftietaries, Joint Secretaries Deputy 

Secretaries & Assistant Secretaries to Govt.
The Secretary to the Governor.
The Private Secretaries to Advisers.
The Stenographer to the Chief Secretary.

By Order, 
Superintendent,
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ANNEXURE I 
GOVERNMENT OF KERALA 

No. 21493/H2/66/RD., (1),
Revenue (H) Department,

Dated, Trivandrum, ®-8-1966.
From

The Secrttary to Government.
To

The Secretary (Taxes),
Board of Revenue.

Sir,

S u b : —Central Public Accounts Committee—1965-1966—Report on  
the Audit Reports 1964 and 1965—Recommendations of the Com
mittee—Recommendation No. 10.13.

With reference to the above I am directed to inform the Board of 
Revenue as follows;—

The Central Public Accounts Committee has made the following 
recommendations:—

Recommendation No. 10.13 referred to in paras 10.10 to 10.13 of the 
Report.

1. “The Committee are of the opinion that variations between the 
budget estimates and the actuals in respect of receipts under the 
State Sales Tax are very much on the high side. They hope that 
efforts would be made to improve the budgetting technique and 
arrive at more accurate estimates of the receipts under various heads” .

Even though the variations between budget estimates and actuals 
are mainly due to reasons such as increase in prices, enhancement of 
the rates of tax etc. Government consider that, if the budget esti
mates are prepared witK caution the variations can be reduced.
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Government would therefore impress upon the Board of Revenue the 
need for being more realistic in preparing the Budget Estimates.

Yours faitMully,
K. P. ACHUTHAN NAIR, 

Joint Secretary, 
for Secretary to Government.

Copy to: —
The Finance Department.

Sd/-.
Superintendent
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Office of the Board of Revenue (Taxes),

No. C3.13036/66/TX Trivandrum, Dated 19-7-1966.

STANDING ORDER No. 29/66

S u d j e c t ; —Taxes—Sales-tax and Central Sales-tax—Audit of the
Sales-tax Offices—defects and irregularities in assessment 
—preventing o f—Instructions issued.

The audit party of the Accountant General and the Asst. Sales Tax 
Officers (Audit) of the Department have brought to light certain 
important defects and irregularities committed by certain assessing 
authorities in making assessments. The various defects pointed out 
are enumerated below:—

General Sales-tax:

1. Irregular grant of exemptions under Section 9 of the Gene
ral SaleFftax Act. 1125 and other exemptions in the case of 
single point taxable goods.

2. Omission to include the turnover reported in the returns.
3. Incorrect accounting of collections.
4. Failure to assess under Section 25A of the General Sales- 

tax Act. 1125, the stock in hand of commodities newly 
brought under the single point scheme of taxation on 
1st April, 1962.

5. Grant of exemption to works contracts during the period 
26th January, 1960 to 31st March, 1962.

6. Grant of wrong or excessi\'o exemptions to Vydians, Phar
macies etc.

7. Mistakes in computation of taxable turnover and other 
miscellaneous omissions.

8. Incorrect computation of taxable turnover and other mis
takes in calculation of tax etc.

ANNEXURE II

123



9. Irregular grant of concession under Section 6A of the
General Sales>tax Act, 1125 (i.c., concession being allowed 
to dealers -whose gross turnover exceeded Rs. 25,000 a 
year). -

10. Non|wrong levy of licence fee under rule 21 of the Gene
ral Salestax Rules 1950.

11. Failure to make assessments in time resulting in time- 
bar.

Central Sales-tax:

1. Irregular grant of concessions on inter-State sales.
2. Concessional rate of tax allowed without the production 

of valid C forms and on defective C forms.

It will be seen from the gist of the defects pointed out abovei 
that there are some officers who do not know the correct rate of tax 
for certain commodities. Exemption is seen granted in an irregu
lar manner without examining the eligibility of the assessees to such 
exemption in the case of goods taxable at single point and also in 
other cases. The benefit of composition under Section 7 is found to 
have been allowed even in cases where the total turnover has exceed
ed Rs. 25,000. Under the Central Salestax Act instances are not rare 
where the concessional rate of tax has been allowed even in the 
case of invalid C forms. The various defects pointed out are only 
illustrative and not exhaustive.

It is obvious from the various defects and irregularities pointed 
out that the assessing officers do not take pains to understand the 
provisions of the Acts and the Rules and the notifications and the 
instructions contained in the Standing Orders and Official memoranda 
issued by the Board of Revenue from time to time and to apply 
them correctly while making assessments. Had they applied their 
minds properly, such irregularities and defects could have been 
avoided. These irregularities and defects indicate that the officers 
are not doing their duty properly as is desired and expected.

As and when any amendment is made to the Act or the Rules, 
copy of such amendment is being regularly sent to all Officers with 
a gist of the amended provisions explaining the purpose of the 
amendment. In addition to the regular supply of Slalestax Cases, 
copies of important decisions of the Tribunal, High Courts and Sup
reme Court are also being circulated to all Officers. Clarifications 
as to the correct rate of tax on certain commodities are also being
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issued whenever found necessary. In the matter of allowing exemi>> 
tions very clear instructions have been issued on many occasians.
In spite of all these, serious imegularities and defects are found tn 
committed by some officers.

From 1965 onwards the Department is publishing 2ind supplying 
to all Offices a bimonthly bulletin containing short notes, gist of 
decisions of Law Courts and Tribunals, Notifications, Standing orders, 
amendments, memoranda etc., on Salestax, Agricultural Income tax 
etc. A Hand Book containing all useful information on Salestax 
and allied matters was printed and supplied to all Officers in 1965. 
Part I of Volume I of the Departmental Manual was printed and 
supplied to all Officers and the remaining volumes will also be sup
plied shortly. By these publications the required information on 
Salestax. Agricultural Incometax etc., is furnished to the Officers. 
The only thing that is now required of the Officers is to go through 
these publications carefully and to apply the knowledge so gained in 
making proper and correct assessments.

The Officers are therefore requested to make the best use of these 
publications. They are warned against committing hereafter irre
gularities and defects similar to those pointed out above. If any 
Officer is found to commit such irrregularities in making assessments 
causing loss of revenue to the State, in spite of these instructions, the 
Board will constrained to take suitable disciplinary action against 
him. The Deputy Commissioners and the Inspecting Assistant Com
missioners are requested to see that these instructions are strictly 
followed by the Officers and lapses if any are brought to the notice 
of the Board then and there so that immediate action could be taken 
against the delinquents.

The receipt of this Standing Order should be acknowledged.
Sd/-

Secretary {Taxes).
T®

All Salestax Officers, Agricultural Incometax Officen, 
Intelligeiice OfBeors, Check Posts, etc. etc.

(True copy)
Sd/-Sttperintendeiit.
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Note on Para 10.20 of the Report of the Central Public Accounts
Committee, 1965-66.

The details of the total amount of Rs. 3.28 lakhs pointed out as 
a result of test-check in Audit by the Accountant General, are as 
follows:—

Rs.
1. M/s. C. V. Paul & Co., Kallar . . 3 >0 9 ,9 4 0 - 8 0

2 . A. Raghavan Pillai & Co., . 1 8 ,4 4 3 - 1 4

ANNEXVRE III-A

T otal . 3 ,2 8 , 3 8 3  9 4

The Sales tax Officer (High Ranges), Devicolam, as a result of 
cross-chepk of the exemptions granted, has reported that the actual 
amount on which exemption was erroneously granted in the above 
two cases, amounted to only Rs. 2,22,175*15 as under.

Rs. P.
I .  M/s. C. V. Paul &  Co., 1959-60 I ,I 4 > 9 8 o * 2 7

1960-61 1,06,026 *38
3. A Rathavan Pillai & Co. 1960-61 1,168*50

T otal . 2,22,175-15

Further scrutiny of the records in respect of the other auctioneers 
liy the Salestax Officer (High Ranges). Devicolam has disclosed that 
exemption granted to them is also not in order. The details of the 
amounts which escaped levy of tax as a result of irregular grant of 
exemption are as under:—

Rs. P.
1. M/s. C. V. Paul & Co., Santhanpara 1960-61 7,328-22
2. Cardamom Marketing Co., Vandamettu 1969-60 31^7  ̂• 90
3. Vandammettu Cardamtm Marketing Co. 1959-^ 1>32>940*SS
4 . Do, 1960-61 . 1,31,105*44
5. M/s. C. U. jbsc]A & Co. 1959*^ • 2,861*87

Notices proposing reviidon have been Issued in the abovt llzik 
four eases on 80th B(ay, 1966. In the 5th ease (M/s. C. U. Josefdi it
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<7o.) notice has been issued on 18th May, 1966. In respect of assess
ments for 1961-62 relating to Messrs. Vandanmettu Cardamom 
Marketing Co., and Messrs. C. V. Paul & Co. Kallar, the investig»> 
tions are pending.

It may be pointed out in this connection that though the Audit 
Report was received in August 1964, elaborate enquiries had to be 
made in all cases to ascertain the liability to tax and the turnover 
actually escaped assessment, before notices were insued proposing 
revision. The accounts of the principals and their assessments have 
to be examined to ensure whether the exempted turnover had ac
tually suffered tax at the hands of the Principals,

Notices have already been issued proposing Suo motu revision in 
the above case, as stated above.

The case referred to in para 10-17 (2) relates to M/s. Vazhakkala 
Rubbers, in which exemption was erroneously allowed on second 
sales of rubber on the basis of defective declarations without any 
proof that the exempted turnover had actually siiffered tax at the 
hands of the first sellers. This assessment order has already been 
revised by the Deputy Commissioner, Emakulam as per his Order 
No. C2.5448/65/dated 30th May, 1966.

Instructions issued by Board of Revenue in its standing order 
No. C3.13036/66/TX, dated 19th July, 1966, covers this point—inz., the 
Sales Tax Officers being careful in deciding the tax liability of 
dealers.

Sd/-

Joint Secy., Rev., Dept.
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Extracts of Board's letter No. C3-13M6/66/TX, dated 17th June,
1966.

The details of the total amount of Rs. 3.28 lakhs pointed out as 
a result of test>check in Audit by the Accountant General, are as 
follows:—

Rs.
1. M/s. C. V. Paul&Co., Kallar 3>09,940*80
2. A. Raghavan Pillai & Co.................................  18,443 ■ 14

T otal 3,28,383-94

The Sales-tax OflBcer (High Ranges), Devicolam, as a result of 
cross-check of the exemptions granted, has reported that the actual 
amount on which exemption was erroneously granted in the above- 
two cases, amounted to only Rs. 2,22,175.15 as under.

1. M/s. C. V. Paul & Co., 1959-60 i ,I4,98o ’27
1960-61 ('1,06,026-38

2. A Raghavan Pillai & Co., 1960-61 . 1,168*50

T o t a l  2,22,175-15

Notices have already been issued on 30th May, 1966 proposing  ̂
SvLO motu Revision in the above cases.

Further scrutiny of the records in respect of the other auctioneers  ̂
Iqr the Salestax Officer (H i^  Ranges). De^colam has disclosed that 
exanptim granted to them is also not in order. The details of the 
amounts which escaped levy of tax as a result of irregular grant of 
exemption are as tinder:—

Rs.
1. M/s. C. V. Paul & Co., Santhanpara 1960-61 7,328*22
2. Cardamom Marketing Co., Vandanmenu 1959-60 1 3i>27i ‘ 90
3. Vandanmetra Cardamom Marketing Co. i959-6o ‘ i>3294<>'55
4. Do. ' 1960-61 i ,3I,ic^*44
5. M/s. C U .  J o s ^  & Co. >959-60 2,861*87

Notioea praposlng revision, have been issued in fha above flvê  
alao.

ANNEXURE 111-B.

128



In re^tect of assessments for 1961-^ relaiUng to Messrs. Vandasr 
snettu Cardamom Marketing Co., and Messrs, C. V. Paul & Co., Kallar, 
the investigations are pcauling.

It may be pointed oUt in this connection that thou^ the Audit 
‘Beport was received in August 1964, elaborate enquiries had to be 
made tn all cases to ascertain the liabilily to tax and the turnover 
actually escaped assessment, before notices were issued imposing 
trevisioiv The accounts of the principals and their assessments have 
to be examined to ensure whether the exempted turnover had ae> 
tually suffered taac at the hands of the Principals.

(True extract)
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No. 21493/H2/66/RD.(2)
Revenue (H) Department,

Dated, Trivandrum, 9-8-1966.
From

The Secretary to Government.
To

The Secretary (Taxes),
Board of Revenue.

S ubject : —Central Public Accounts Committee—1965-66—Report on 
the Audit Reports 1964 and 1965—Recommendations of 
the Committee—Recommendation Numbers 10.16, |D20 
10.23 referred to in paras 10—14 to 10— 2̂3 of the Report.

Sir,
I am to invite attention to the above recommendations and to

inform the Board of R^enue as follows:—

(1) Reeonunendation No. 10—16.
**Tbe Committee suggest that the Departmental Audit should 

be strengthened so that all such cases are detected by 
them. They also desire that necessary instructions be 
issued to all officers to be careful in their assessment 
work so as to avoid irregular grant of exemption”.

(2)Becontmetidation No. liK—20.
‘"nie Committee are unhappy to note that the case detected 

towards the end of 19&4 is still in tiie process of revision. 
TTiey hope that the matter would be expedited. Hie 
Sales Tax Officers should also iSe instructed to be careful 
in such matters.”

(3) Beemmn«ndation No. 10—23.
“The Committee hope that such instances would not recur’^

ANNEXUREIX

GOVERNMENT OF KERALA
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1. AH the three recommendations relate to irregular exemption 
■lade by the assessing authorities from payment of Sales Tax, or 
giving exemption which is erroneous by the assessing authority. It 
is seen that exemption is granted in an irregular manner without 
examining the eligibility of the assessees for such exemption. It is 
clear that these defects and irregularities occur because the asiM»MiTig 
officers do not take care to imderstand clearly the provisions of the 
Acts and Rules as well as the various orders and instructions issued 
from time to time on the subject and the assessing authorities make 
the assessments in a cursory or careless manner. If the assessing 
authorities have examined the cases carefully with reference to the 
provisions referred to above, many of these irregularities or defects 
would not have occurred.
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2. From 1965 onwards ai bi-monthly bulletin containing short 
notes, gist of the decisions of Law Courts, Tribtmals, Notifications, 
Amendments to Acts/Rules standing orders etc., on Sales Tax and 
Agricultural Income-Tax is published by the Board of Revenue and 
supplied to the Officers. Further a Hand Book containing useful in
formation on Sales Tax and allied matters has also been supplied to 
the officers. Hie officers can get all the latest orders and instruc
tions if they make use of these publications. Government expect 
that all the assessing officers will make the best use of these publi
cations to acquaint themselves with the provisions of the Acts and 
Rules and other orders and instructions and will avoid the recur
rence of the irregularities etc.̂  as now commented on by the Com
mittee. Government are also glad to note that the Board of Revenue 
has issued instructions to all the Officers of the Department (S.O. 
29/66 dated 19-7-1966) detailing the various defects pointed out dur
ing the Audit of the Accountant General and advising the officers 
how to avoid the recurrence of the irregularities. Government ex
pect that the Board of Revenue will follow this up and see that the 
instructions are strictly complied with and the defects or irregulari
ties are not repeated. The Board should not hesitate to take discip
linary action against erring officers.

3. The question of strengthening the Departmental Audit Staff 
is being examined and orders in this regard will issue separately.

4. I am also to request you to issue suitable instructions to the 
Deputy Commissioners for the expeditious disposal of the revision 
cases pending with them. The desirability of fixing a time limit for 
the disposal of revision cases should also be examined.



3; niese instructions may be brou^t to the notice of all cobp 
cemed.

Yours faithfully,
K. P. ACHUniAN NAIR, 

Joint Secretary, 
for Secretary to Govervment.

Copy to;—
The Finance Department.
H2. H3 and Stock File.
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Superintendent.



No. 21493/H2/66/RD. (3), 
Revenue (H) Dept, 

Dated. Trivandrum, 9-8-1966.
Trom

The Secretary to Government.
To

The Secretary (Taxes).
Board of Revenue.

Sir.

S u b j e c t ; —Central Public Accounts Committee 1965-66—Report 
on the Audit Report 1964 and 19S5—Recommendations of 
the Committee—Recommendations Nos. 10-26 and 10*29 
and 10-30 referred to in paras 10-24 to 10 30 oj the Report.

ANNEXURE V
GOVERNMENT OF KERALA

With reference to the above, I am to inform you as follows;—
(1) Recommendations No. 10.26.

“The Committee suggest that serious notice should be taken 
of such cases of ignorance about the provisions of the law 
as resulted in irregular grant of concessions”.

(2) Recommendation No. 10.29.
“From the note, it is seen that action has been taken in respect 

of several cases to revise the assessment. They hope that 
assessments would be made properly and would as far as 
possible avoid the necessity of revision of assessments 
subsequently”.

<8)* Recommendation No. 10-30.

“In this connection the committee suggest that apart flrom 
giving to the officers a refresher course, ^orts should also 
be made to see that the assessing officers keep abreast of
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the latest orders and instructions, so that incorrect ou»w ' 
ments are reduced to the minimiun, if not altogether eli-̂  
minated”.

1. These recommendations relate to the concessional rate allowed, 
without the production of valid C forms in support of inter-state 
sales under the Central Sales Tax. Government consider that the 
defects/irregularities arose on account of the lack of understanding 
of the provisions of the Acts/Rules, and the various standing orders 
issued Srom time to time and the cursory manner in which the assess
ments are made. If the assessing authorities have made the assess
ments properly after understanding the Rules and orders on the 
subject, the defects/irregularities would not have occurred. Gov
ernment view with concern this tendency on the part of the assessing 
authorities to make assessments without properly acquainting them
selves of the provisions in the Acts/Rules/Standing orders etc, and 
direct that this tendency should be curbed forthwith. The Board 
of Revenue should be more vigilant in these matters and should not 
hesitate to take disciplinary action against the delinquent officers.

2. A bi-monthly bulletin containing short notes, gist of the deci
sions of Law Courts, Tribunals, notifications amendments to Acts/ 
Rules, standing orders etc. on Sales Tax and Agricultural Income 
Tax is published by the Board of Revenue and supplied to all officers 
of the Department. A Hand Book on Sales Tax containing useftil 
points of information has also been supplied to the Officers. The 
Departmental Manual is also under issue. The assessing authorities 
can acquaint themselves with the latest orders and ixistructions from 
these publications. Government expect ĥat all the assessing Officers 
will make the best use of these publications to acquaint themselves 
with the provisions of the Acts/Rules etc., so as to avoid the recur
rence of the defects/irregularities on account of the incorrect under
standing of the Law. Government note that the Board of Revenue 
has issued instructions to all the officers o? the Department (S.O. 
29/66, dated 19th July, 1966) detailing the various defects pointed 
out during the audit of the Accountant General and advising the 
officers to take steps to avoid the recurrence of such irregularities. 
Government hope that the Board of Revenue will follow this up and 
see that the instructions are strictly complied with and that the 
defects/irregularities are not repeated, even by initiating discipli
nary proceedings against the erring officers if necessary.

3. Government also consider that the situation will be further 
improved If the Deputy Commissioners/Inspecting Assistant Com- 
misiooers hold frequent discussion with the assessing officers about 
their difficulties, latest instructions of amendments to Act/Rules etc.
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4. Orders regarding the introduction ofl the Refresher course io f  
tiiie serving officers of the Department will be issued separately.

1 am also to request the Board of Revenue to bring these instruc
tions to the notice of all officers of the Department.

Yours faithfully,
K. P. Achuthan Nair, 

Joint Secretary,
For Secretary to Government.

Sd/
Superintendent.
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No. 21493/H2/66/RD. (4), 
Revenue (H) Dept., 

Dated, Trivandrum, 9-8-1966.
From

The Secretary to Government.

ANNEXURE VI

GOVERNMENT OF KERALA

To

Sir,

The Secretary (Taxes), 
Board of Revenue.

S u b ; —Central Public Accounts Committee 1965-66—Report 
on the Audit Report 1964 and 1965—Recommendations of 
the Committee—Recommendation No. 10-37 referred to in 
paras 10- 34 to 10- 37 of the Report.

With reference to the above, I am directed to inform the Board 
■of Revenue as follows:—
Recommendation No. 10‘37.

“The Committee are perturbed to note that arrears of Sales 
Tax and Agricultural Income Tax on 30th September, 1965 
are Rs. 3,31,09 lakhs and Rs.*̂ 57 lakhs respectively. They 
suggest that vigorous steps including the setting up of a 
special machinery, if necessary, should be taken to liqui
date old arrears and avoid accumulation of current 
demands” .

Government have examined the recommendation carefully. As 
th^e is already a special staff now under the Collectors for re
covery o£ the arrears of tax under the Revenue Recovery Act, there 
is no need for engaging a separate staff for the purpose.

(2) Government however consider that it will be possible to bring 
down the arrears if the Department launches a special drive for col
lection of the arrears of tax. The Board of Revenue will initiate 

.action fbr laundiing the q>ecial drive immediately.
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(3) Govenunent also consider that the increase in the arrears 
could be checked if the assessing authorities take action tinder the 
provisions in Sections 23(2) (b) and 25 of the Kerala General Sales 
Tax Act. The Board of Revenue will issue suitable instructions in 
this regard.

Yours faithfully,
K. P. Achuthan Nair, 

Joint Secretary,
For Secretary to Government.

(True copy)
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Superintendent.



No. E.2-13744/66/TX.
Office of the Board of 

Revenue (Taxes), Trivandrum, 
10-5-1966.

MEMORANDUM

Sub:—Arrears—Collection of arrears under Agricultural Income tax 
and Sales tax—Half-yearly review by Government—In
tensive drive for collection of arrears—instructions issued.

Ref:—Government Memorandum No. 57097/66/Ins-l/Fin. dated 
20th April, 1966.

In the review on the collection of arrears under Agricultural 
Income tax and Sales tax for the first half-year of 1965-66 Govern
ment have observed as follows;—

ANNEXURE VII

“ ............................. ............ The arrears position in respect of
the departments Land Revenue and Sales tax is extremely 
poor. The Heads of Departments should bestow their 
personal attention on the matter by keeping a close watch 
over the progress of collection of arrears and see that the
arrears are got cleared with utmost expedition—............
.............................  An intensive drive should be made to
collect the entire outstanding dues, dovemment expect 
the Heads of Departments to bestow their personal atten
tion on this important item of work and to see that the 
position improves substantially before the next review”.

It is seen from the revenue collection statements that the arrears 
under Agricultural Income tax and Sales Tax pending at the end of 
March, 1966 have increased considerably when compared to that at 
^  end of March 1965. This also necessitates immediate action on 
the part of the concerned officers to reduce the arrears to the mini
mum possible. As desired by Government an intensive drive idiall 
thorefote be conducted till the end of: August 1966 for the collection 
of arrears under Agricultural Income tax and Sales tax. All the 
Officers are requested to make strmuous ^orts to collect the entire 
cc^ lpf^ le mrtmn and thus to bring down the axrear balance to the

m



minimum possible during the drive period. The Deputy Commis
sioners and Inspecting Assistant Commissioners are also requested 
to issue suitable further instructions in the matter and to see that 
the arrears are brought down and adverse criticism from higher 
authorities is avoided as far as possible.

Sd/- J. A. Rodriguez, 
Secretary (Taxes).

To
All Sales tax Officers.
All Agricultural Income tax Officers.
All Inspecting Assis‘ant Commissioners.
All Deputy Commissioners.

Sd/-
: ^ Superintendent.

(True copy)
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ANNEXURE I

GOVERNMENT OF KERALA

D.O. No. 14709/H3/66-l/n> 
Industries (H) Departmentr- 

Trivandnim, dated 23-5-1966.

>•S u b je c t : Jnduatriea—Transformers and Electricals Kerala Ltd.
Purchase of shares by Government from the Kerala State- 
Industrial Development Corporation Limited.

Dear Shri Abdussalam,

As you are aware, the Transformers and Electricals Kerala Ltd. 
have so far issued capital only to the extent of Rs. 82.2 laUis as- 
shown below as against the issued capital of Rs. 110 lakhs of the 
Company.

Rs.

Kerala Government 28,60,000') in equî  share*'
Hitadii Ltd. 28,60,000
K.S.IJD.C 2Sfi0fi0 0,

82,20,000

m equi^ sh 
of Rs. 10/- 

eadi.

Balance to be issued 27,89,000

The capital cost of the project, as per the original sanctioned esti
mate is Rs. 165 lakhs. Due mainly to increase in cust<nns duties,, 
general increase in cost of construction materials and equiiHnents,. 
the actual cost of the project will be about Rs. 169 lakhs. Now the* 
construction has been completed and regular production commenced, 
working capital has also to be provide^. The balance capital o f 
Rs. 27.8 laMis is therefore, being issued. According to the B ^ c- 
Agreement, shares for Rs. 27.8 lakhs have to be issued to the public. 
After considering the present capital market conditions, the Board 
of Directors of the Company have decided to issue the balance capi> 
tal to the three parties to the Basic Agreement, in proportion to their
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existing share holdings in the Company, as follows, instead of by 
public issue:

Rs.
Kerala Govenunent 9*67>2SO
Hitadii Limited 9*67,250
K.S.I.D.C. MS*SOO

27>80j000

14S

The Govenunent of Kerala have agreed to subscribe to the addi* 
tional share capital of the Company to the extent of Rs. 9,67,250.

In this connection, I am to inform you that while discussing para
graph 69 of the Audit Report, 1964 regarding the policy of invest
ment of Kerala State Government resulting in whittling away of 
accountability to Legislature, the Central Public Accounts Commit
tee took strong exception to the policy of the State Government in 
not ensuring that the United Electrical Industries Ltd. remained a 
Government Company inspite of the proportionately large share 
holding of the Government and the K.S.I.D.C. together. It is point
ed out in the audit para, that even though 90.54 per cent of the share 
capital comes from Government sources, it is not a Government 
Company as defined in Section 617 of the Companies Act and there
fore it is also outside the purview of the Comptroller and Auditor 
Gena’al’s suj^lementary audit. Government find the above defect 
in Transformers and Electricals Ltd. also. In order to rectify this 
anomalous position, and to convert it as a Govenunent cc»npany, the 
State Government should either take up the entire new issue or 
obtain from the K.S.I.D.C. Ltd. sufident shares to make up the re
quired 51 per cent. Govemmrat consideir that it would be advantage
ous if the K.S.I.D.C. would transfer to Government part of its ^are 
holdings in the Transformers and Electricals Kerala Ltd. to make it 
a Govenunent C(»npany. I, th^efore, request you to kindly place 
this matter b^ore the next meeting of the Board of Directors of the 
Corporation and let the Government know the decision taken.

Yours Sincerely,
Sd/- K. L. N. RAO, 

Deputy Secretary. 
Industries Department.

Shri M. Abdussalam, 
Managing Director, 
K.S.I.D.C. TVivandrum.

(True copy) Sd/-
Superintendent. 

Finance Defpartment



Industries—Public Accounts Committee—47th Report on Audit Re
ports 1964 and 1965— P̂ublic Sector undertakings—^United Elec
trical Industries Ltd. and Transformers and Electricals Kerala 
Ltd.—Placing of balance sheets, accounts and reports on the 
table of the Legislature—Orders issued.

INDUSTRIES (G) DEPARTMENT 
G.O.M.S. No. 336|66IID Dated. THvandrum, 30-7-1966.

ORDER
The Public Accounts Committee of Parliament, have in their 

forty-seventh report observed that when more than 60 per cent share 
c«Li>ital of United Electrical Industries Ltd., Quilon and of Transform
ers ahd Electricals Kerala Ltd., Angamali is held by the Grovemment 
directly or indirectly th«i they must come within the definition of 
the Government Companies and must be subj^t^  to sbitie flhahcial 
^ t r o l  and discipline which is attracted by Gbvemmimt Companies.
*nie CcMtuhittee thertfore desired that the balance sheets, accounts 
4iid reports of these companies should be placed on the table of the 
LegisUiture.

Government have examined the recommendation of the Public 
Accounts Committee and ate pleased to order that the balance sheets, 
accounts and reports ot the United Electrical Industries and Trans
formers and Electricals Kerala will be placed on the table of the 
Legislature and that these Companies will send 150 cojries of their 
balance sheets, accounts and reports to the Government every year. 
The CtMApaniies will send 150 copies of the latest balance sheet, Ac- 
cotmts and report immediately to Government for onward transmis- 
•ion to the Government of India for submission to Parliament.*

(By Order of the Governor)
K. L. N. RAO, 

Deputy Secretary,

AJiNEZURE 11

GOVERNMENT OF KERALA
A bshiact
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To

The General Manager, United Electrical Industries, Ltd., Palimukku, 
Quilon.

The Managing Director, Transformers and Electricals Kerala ]Ltd., 
Angamali P.O. Ernakulam. ,

The Director of Industries and Commerce.

The Managing Director, Kerala State Industrial Development Cor
poration Ltd., Trivandrum.

The Finance Department (vide U.O. Note No. 26210/Comml. 4/66/ 
Fin. dated 26-6-1966).

The Accountant General.
Forwarded/By Order

Sd./.
Superintendent.

Sd./-
Superintendent,
Finance Depaztmrat.
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GOVERNMENT OF KERALA 
tio. 26210/Comxnl. 4/66/Fin.

Finance Dei>artment, 
Trivandrum, 

Dated 11-8-1966.

ANNBXUREl

:F!rom

T o

Hie Finance Secretary.

The Secretary to the Government of India, 
Ministry of Law,
Department of Company Affairs,
Reserve Bank Biiilding,
Parliament Street, New Delhi-1.

«ir,
Subjbct: Forty-seventh Report (Vol. I & II) of the Public 

Accounts Committee (1965-66) on Appropriation 
AccounU 1962-63, 1963-64. Ftnance Accounts 1962-63, 1963-64 and Audit Reports 1964 and 1965 relating to 
Government of Kerala.

Re/:~Letters No. 8(3)BGT/65, dated 30-4-1966 and 29-7-1966 frcnn the Government of India.
With reference to your letter cited, I am directed to inform you 

sas follows:—
(i) It is proposed to purchase shares wortii Rs. 4 lakhs of the United Electrical Industries Ltd., .which the CiMnpany has offered to Government With the investmrat of Rs. 4 lakhs in the shares of the Company, it will be restored as GovOTiment Company, as defined in Section 617 of the Act.

.(ii) As regards Transformers and Electricals Kerala Ltd., the position is different At present, the State Government,
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the Kerala State Industrial Development Corporation and. the foreign collaborator  ̂ (Hitachi) hold shares in the Company according to an agreed proportion, which is as follows:—
State Govenunent. Rs. 28 6 lakhs (34 8%)
Kerala Sftatp Indwtrial Development 

Corporation Rs. 25'Oi lakhs (30*4%)-
H it^  Rs. 28-6 lakhs (34 8%)

Rs. 82*2 lakhs (100%)

148

As per the terms of the Basic Agreement entered into by the threê  parties referred to above, neither of them can dispose of the shares held by them without the consent of all the parties to the agreement. The Company has a proposal to launch an expansion programme and the State Government have been requested to participate in the same’ by taking up additional shares. With a view to bring this C(»npany also within the purview of Section 617 of the Act, the State Government are considering the possibility of purchasing sufficient number of shares now held by the Kerala State Industrial Development Corporation. The matter is under correspondence with the Kerala State- Lidustelal Development Corporation.
2. It may thus be seen from the above that these two Companies: could not W called Government Ccnnpanies and hence they are not acpoimtable to the Legidature, in spite of the fact tlut the State Government and the Kerala State Industrial Development Corporation, a fully owned Govenunent Company, together hold more than 51 per cent of the paid-up share capital in these Companies. In view of the peculiar poBjti<»| two Cpn^wiaî  wUph had not beenenvisaged in the ComppDim ^ t , 1QS6, the Ppl̂ Uc ^pcounts Committee has suggested (Vide their recommendation No. 148) that the* Dqnrtment of Company Lsiw of the Government of India diould examine tiiis aQ>ect at the matta?. I am therefore directed to request: you to bring fte above reg»pnenda^n of ^ e  Public Accounts Committee to tiie notice of tile Goyecnpient ot India for appropriate- action.

Yours faithfully,
K. SRINIVASAN, 

for Finance Secretarŷ
Sd./-

Superintendent.
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No. 66/Fiii. Finance Department,
IMvandrum,
Dated, 26-7-1966.

CIRCULAR MEMORANDUM
Sub:—Public AccoutUb Committee (1965-66) Fortj/seventh Report 

(ThWd Lok Sabha)—Paragraph 11.35—Necessity for pam̂  
mg ruies for implementation <tf schemes before grant it 
obtained for the Scheme—Instructions issued.

In the budget for 1963-04 a provision of Rs. 3 lakhs was included tmder “34. Cb-<q;>eration** for the Scheme ot settlonent of landless agricultural labourers in Bhoodan and gramdan lands. But the pro- visi(m was not utilised as the question of framing rules for tiie Scheme was not finalised during the financial year.
a. Hie Central Public Accounts Committee, after examining the notes on Appropriation Accounts 1963-64, has observed that the Committee does not understand as to why there is so much delay in implementing the scheme. It has also taken exception to the fact that the grant was obtained much before the rules were framed.
3. Even though the question oi framing rules for implanmtation 

oi the Scheme was taken up in October 1962, the rules were finalised only on 24th October, 1964. The time taken for finalisation of rules in the case is really too long. Govermnent would like to impress upon all heads of departments and officers that, once provision is included in the budget, there should be no delay at all in the implementation of a Scheme and that rules for implonentation of schemes should be finalised as early as possible. They should also ensure that as a rule, provision is not included in the budget for a scheme before rules are finalised.
(By Order of the Governor) 

R. GOPALASWAMY, 
Finance Secretary.

ANKEXURBI

GOVERNMENT OF KERALA

151



To
The Accountant Generid, Kerala.
All Heads of Departments knd Offices.
The Registrar, University of Kerala (with C.L.).
The Registrar, Hij^ Court (with C i.).
The Secretary, Public Service Commission (with C.L.),
The Secretary, Vigilance Commission (with C.L.).
The Secretary to Governor.
llie  Private Secretaries to the Advisers.
The Stenographer to Chief Secretary.
All Secretaries, Additional Secretaries, Joint Secretaries, Deputy Secretaries and Assistrat Secretaries to Government.
The Secretary, Law Commission.
All Departments and Sections of the Secretariat.

Forwarded/By Order,
Sd./-

Superintendent
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GOVERNMENT OF KERALA 
CIRCULAR

Subjkt: Expendiniure on "new service incurred loUihout aufhorita-' 
Uon P̂ara 16 o/ Audit Report 1965.

The special attentidb of all Heads of Departments and other CoDitrolling Officers is invited to para 16 of the Audit Rqport 196& under which 3 instances are cited of “new service” expenditure incurred without the necessary authorisation of funds either by ad' vance from the Contingency Fund or by supplemmtary grant from the Legislature. These irregularities were adversdy commented, upon by the Cesatral Public Accounts Committee, while examining the above Audit Report. Thereupon an assurance was given to the Committee on behalf of the Government that such irregularities would be avoided in future. The Heads of Departments and other Controlling Officers are accordingly informed that they should guard against a repetition of such irregularities in future. Government would in this context impress on the Heads of D^artment and other Officers that, under Article 266(3) of the Cdnstitution, such expen> diiture has no legal sanction and it is with reference to this that it is laid down in para 77(d) of the Travancore-Cochin Budget Manual that expenditure on a “new service” not contemplated in the Budget should not be incurred irrespective of whether it can be met by re^ppropriation or not, until provision is made either by an advwce from the Contingeaicy Fund or by supplementary Grant. It should also be noted that, imtil a Supplementary Grant is obtained, no expenditure on **new service” should be met from the Consolidated Fund.
2. In this connection, attention of the Heads of Departments a&d other Controlling Officers is also invited to the detailed instructiati» issued in G. O. (P) 486|59|Fin., dated 24th Sept., 1959 (enclosed) lay- dot^ what items of expenditure will constitute new service and tiie monetary limits fixed for certain categories of expenditure in order to enable the officers concerned to decide whether any particular item of expenditure constitutes a new service. A copy ^  the above G.O. is also attadied to this Circular for guidance. Hie Heads

ANNEXVRE I
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Departments, etc., are requested to acknowledge receipt of this cir- •cuW and to comply with the above instructions scrupulously.
By Order of the Governor
V. RAMACHANDRAN,

Additional Secretarŷ  

FINANCE DEPARTMENT
Na 71/65/Fin. Trivandrum, dated 4th Nov., 19fi5.
Copy forwarded to: —

All Heads of Departments and other Controlling Officers.
Forwarded/By Order,

Sd./- Superintendent.
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GOVERNMENT OF KERALA 
A bstract

Scheme of new expenditure treated as *New Service’—Criteria to be 
laid down—Orders—Regarding

Finance Department
G.O.(P) 486/59 dated, Trivandrum, 24th September, 1959.

Read:—Letter from the Comptroller No. AA-1/ 53-2/ 59-60/41 dated 
3-6-1959.

ORDER
Under Article 204 of the Constitutitfn, no money shall be with

drawn from the Consolidated Fund of the State except under appro
priation made by Law and vmder Article 205 ibid, when a need has 
arise'n during the current financial year for supplementary or addi
tional expenditure upon some New Service not contemplated in the 
Annual Financial statement for the year, funds will have to be got 
voted by the Legislature before incurring expenditure out of the 
Consolidated Fund.

2. The term ‘New Service’ has not bee'n defined in any precise 
form. Each case has to be decided on its merits. A ‘New Service’ 
may be either a ‘New form of Service’ which involves the adoption 
of a new policy, the provision of a new facility, e.g., introduction of 
unemployment insurance scheme, or introduction of a State Trading 
Scheme as a price support pool to help the producers; or a ‘New 
instrument of service’ which includes an important extension of pre
vious specific commitment or facility such as the provision of a liew 
jail, increase of professional staff in a collegiate institution original 
work of any importance. It is necessary to draw a disti'nction bet
ween a New form of service, i.e., an altogether new service and a 
"New instrument of service’, i.e., expansion of a’n existing service. So 
far as ‘altogether new service’ are concerned, it is considered that, 
irrespective of their financial implications, if they were toot contem
plated in the Annual Financial Statement, vote of the Legislature is 
necessary before incurring expenditure from the Consolidated Fund. 
As regards ‘New instrument of service’ they have to be treated in the 
same way as a ‘New Form of Service’, if the amount of expenditure 
involved is relatively large.

2453 (Aii) LS—11. *57



3. If any new proposal involving expefnditure during the course 
of a year arises, an important question to be considered is whether 
the expenditure has been contemplated i'n the Annual Financial 
Statement or whether it forms part of a grant voted- If the proposal 
is outside the scope of the grant or if it has not been contemplated in 
the An’nual Financial Statement presented to the Legislature, it is 
clearly a new service for which a demand for funds has to be placed, 
before the Legislature. It may, in some cases, be that the extra 
expenditure on the new item can be met by savings within the- 
Demand. Still, expenditure cannot be incurred on the item as it 
will constitute a New Service and it is necessary that a Supple
mentary' Demand for a token sum should be presented before the 
Legislature. The essence of this requirement is that without a vote 
of the Legislature, mofney shall not be spent beyond the scope of the 
grant sanctioned by the Legislature.

4. It is considered necessary that in fixing the criteria for treat
ing schemes as ‘New Service' monetary limits should be prescribed 
without abridging Legislative control over public expenditure and 
at the same time without faltering the freedom of the Executive 
Government in carrying on the day to day administration of the 
State in the best interests of the public, Governme'nt after carefully 
examining the whole question are pleased to accept the recommen
dation of the State Public Accounts Committee to adopt the follow
ing criteria in respect of any item of expenditure to be treated as a 
‘New Service’ and order accordingly.
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Item of Expenditure Monetary limit

(>) Employment of additional staff when 
it arises out of the adoption of a new 
polic>’ by the Government i.e. the 
sanction or increase of the cadres of 
services or number of posts of a parti
cular kind (either permanent or as a 
purely temporary measure) e.g., 
sanction of an additional Revenue 
Inspector or an Accountant in each 
of uie Taluk Offices, consequent on 
the introduction of a new scheme of 
Government aaivity like the Com
munity Development Project.

(ii) Employment of addition staff for 
the expansion of an existing service, 
t.«. expenditure on a New instrument 
of service> like the opening of a new

When the cost exceeds Rs. 
30,000/- per annum recur
ring or Rs. I lakh non-recur
ring, taking the scheme as w 
whole. The entire cost 
of establishment, buildings.
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Item of Expenditure Monetary Limit

School or the starting of a new scheme J equipments, other amenities t 
in the Industries Department, Animal etc. will be taken into ac-
Husbandry Department etc. though count for the purpose of this
similar Schemes are already under limit,
operation.

( m i)  Employment of additional staff for 
reorganisation of an existing adminis- 
tratives unit such as the bifurcation 
of a Revenue or a Police District or the 
Creation of a new administrative unit 
etc., e.g. a new P.W. D. Circle.

(if) Works . . . . .  When the cost of a new work
exceeds Rs. i lakh. In regard 
to the expenditure on works 
relating to new schemes which 
involve, expenditure on staff, 
equipment, etc. the cost of the 
scheme as a whole should be 
taken into account for this 
limit.

(zO Purchase of additional machinery etc. When the cost e.\'ceeds Rs. i
lakh.

(©0 Grants and contributions for exist- When the amount involved cx- 
ing purpose ceeds Rs. 12,500/- recurring

or Rs. 50,000 non-recurring.
{vii) Establishments and Committees 

for existing objects and purposes.

(wiV) Expenditure to be met from the 
lump sum provision made in the 
budget for irrigation schemes.

(ix) Revision of scales of pay

^'hen the expenditure is estima
ted to exceed Rs. 10,000 re
curring or Rs. 30,000 non
recurring (This limit applied 
only to new forms of service, 
the like of which has not been 
incurred in the past).

Irrigation Schemes costing more 
than Rs. 1 lakh ii' the schemes 
are to be financed from the 
lump sum provision made in 
the Budget.

When the revision of a scale or 
scales of pay or pay involves an 
extra cost of over Rs. 25,000 
per annum.



5. Th© following classes of expenditure need not be treated as
*New Service’:—

(i) Expenditure on items mentioned at (1) above, if it is not
likely to extend beyond a single financial year, as it will 
be treated as arising out of a temporary need.

(ii) Employment of additional staff for normal increase of
work involving no change in policy or the sanction of 
any new scheme, e.g ., if any extra clerk is give!n to each 
taluk office owing to the growth of land revenue work, 
as this extra cost does not constitute either a new form 
of service or new instrume'nt of service, being obviously 
the result of the normal increase in Government work.

(in ) Cases already approved by the Legislature, but where the 
expenditure is subsequently expected to exceed appre
ciably the amount originally intimated to the Legislature.

Note—Information regarding large variations should be given in the 
Budget Menroriandum. Full information should be givefn to 
the Finance (Budget General) B-Department by the Depart
ments of the Secretariat in time for incoiporation in the 
Budget Memorandum.

(ir) Experiments, investigations and demonstrations.

Note—All expenditure of this character incurred each year without 
fruitful result should be reported to the Comptroller for the 
incorporation in the Appropriation Accounts with suitable 
explanations for report to the Public Accounts Committee 
in due course. For this purpose each Department of the 
Secretariat should send a consolidated statement of .such 
expenditure to the Finance Department (Budget General 
B) every year by the 31st May. If there are no such cases 
‘Nil’ returns should be sent to the Finance Department.

(By order of the Governor)

K. V. THOMAS, 
A ssistant S ecreta ry.
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No. 37016|Estt.B3|66IFin.
Finan<» Department,
TVivandrum,
Dated 30-6-1966.

MEMORANDUM
S u bject : — Recommendations of the Central Public Accounts Com

mittee on the Audit Reports 1964-65 relating to Kerala.
Ref.—1. G.O. Rt. 954l64]Fin., dated 7-4-1964.

2. Government Memorandum No. 55904lEstt.B3]64IFin., 
dated 27-11-1964.

In the Government Memorandum second cited, the State Insur
ance Officer was informed that, as there was a breach of warranty, 
he diould have placed the facts before Government and sou^t 
orders before he accepted the extra premium.

It has been observed by the Central Public Accounts Committee 
in its 47th Report that Government have been over-generous at the 
cost of the tax payer in this cas  ̂ and, that the desire to keep good 
business relations should be conditioned by the over-riding interest 
of the tax payer. The Public Accounts Committee hopes that such 
cases would be avoided in future. The action of the State Insurance 
Officer in having accepted extra premiimi on a date subsequent to 
the accident to cover the risk of n i^ t work, thereby confirming the 
liability of the Department to pay compensation, was highly irregu
lar. "nie State Insurance Officer is again instructed not to repeat 
such irregularities in future.

R. PARAMESWARAN NAIR,
Assistant Secretary.

To .......
The State Insurance Officer.

Copy to:—
Finance (B.G. Section) vide their U.O. Note No. 28437jBG3j66| 

Fin., dated 19-5-1966.
Forwarded/By Order, 

Bd./- 
Superintendent.

ANNEXUREI

GOVERNMENT OF KERALA.
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No. 58|66|Fin.

Finance Department,
Trivandrum,
Dated 12-7-1966.

CIRCULAR MEMORANDUM

’S u b je c t :— Government sponsored institutions—Insurance compensa
tion—Appointment of agencies to check breach of war
ranty—Regarding.

Hef:

A fire accident occurred on 16-12-1963 in a factory, whose assets 
were insured with the State Insurance Depairtment. According to 
the warranty clause in the Insurance Policy, the factory was not to 
work between 9-30 p.m . and 5-30 a .m . As the accident took place 
within the said! period, no compensation was legally payable. But 
the State Insurance Department accepted on a date subsequent to 
the accident, extra premium to cover the risk of night work also. 
The Department had therefore to pay compensation. Government 
agreed to the payment of compensation in this case as the Kerala 
Financial Corporation, to whom the assets of the factory stand mort
gaged, is an institution in which Government have vested interests 
and otherwise, the loss consequent on the accident would have de
solved on it.

2. The Public Accounts Committee that examined the Audit Re
port 1965 held that in this instance not only there was breach of 
warranty but abo a> claim was paid in respect of a risk which was 
not insured at all. It was the subsequent acceptance of the extra 
premium that entailed the obligation to pay this claim. But neither 
ip law nor in practice any Insurance Company is bound to pay a 
claim, the risk for which was not covered. TTie Committee there
fore held that the Government had been over-generous at the coct of 
the tax payer in this case and suggested that the motive of keeping 
^ood business relation should be conditioned by the oveP-ridlng

ANNEXURE II

GOVERNMENT OF KERALA
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interest of the tax payer. In view of the observations of the Com- 
mittee, Government havoi issued necessary instructions to the State 
Insurance Officer not to r ^ a t  such irregularities in future.

3. While the State Insurance Department can repudiate claims 
for compensation when there is a breach of warranty, it m i^t 
happen in cases like the one referred to, the Kerala Financial Cor
poration etc., that has advanced loans to industrial undertakings! on 
the collateral security of insurance against accidents would have to 
bear ultimately the loss resulting from the damages to or destruc
tion of the assets by the accident. It is necessary, therefore, that 
Government owned and Grovemment sponsored industrial undertak
ings should scrupulously adhere to warranty clauses in the insur
ance policy, if any, taken out against the risk of accident. As re
gards institutions like the Kerala Financial Corporation, Govern
ment would impress on them that for safeguarding their interests for 
which the insurance is made, they should have an agency to ensure 
that there is no breach of warranty by the insured.

R. PARAMESWARAN NAIR,
Assistant Secretary.

To
The Managing Director, Kerala Financial Corporation etc. etc.

(True copy)
56 .1-

Superintendent.
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Sot;—Expenditure on payment of grant to private bodies far repay-- 
ment of loans sanctUmed by Government—Criterion for ‘New 
Service’—Consideration of.

The Public Accounts Committee 1959-60 (Kerala Legislature) 
submitted a “Report on New Service” in June 1959- The State Gov
ernment accepted the recommendations contained in the Report and 
issued general orders [G.O. (P) No. 486/59, dated the 24th September  ̂
1959] laying down the criteria for determining whether an expendi
ture should be treated as on a ‘New Service’ or not.

(2) On the recommendation of the Central Public Accounts Com
mittee [para 29 of the 29th Report (Third Lok Sabha)] the Govern
ment of India, in consultation with the Comptroller and Auditor 
General of India, have decided [Office Memorandum No. F.8(21)- 
B/65, dated 5th January, 1966] that major cases of fwiyment of grant 
to a private body for repayment of a loan from Government should 
be treated as ‘New Service’. They have accordingly ordered that all 
proposals for grants to private bodies for repayment of loans from 
Government involving individual payments of Rs. 1 lakh or more 
should be explained in the Explanatory Memorandum on Budget and 
that, if in the course of a year, new cases of such expenditure in
volving an amount of Rs. 1 lakh or more occuf, such cases should be 
treated as on ‘New Service’ and a Supplementary Grant obtained. 
Further the Government of India have decided (O.M. No. F-10(33)- 
B/59, dated 2nd December, 1958) that all proposals involving indivi
dual cases of writes oft of irrecoverable loans of Rs. 1 lakh or more 
for which provision is proposed in the Budget estimates have to be 
explained in the Explanatory Memorandum on the Budget and if in 
the course of a year new cases involving writes off of loans of Rs. 1 
lakh or over occur, such cases have to be treated as expenditure on 
a ‘New Service’ and a supplementary grant obtained for the fuFl 
amount or for a token Grant if the additional expenditure could be- 
met from within the amount already voted by Parliament under the- 
p§rticular head.

(3) The Accountant General, Kerala has suggested that a simi
lar criterian may be adopted by the SUte Government also after 
obtaining the recommendation of the Public Accounts Committee. 
He has suggested that the monetary limit for ‘expenditure for pay-

NOTE
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dent of grant to a private body for repayment of a loan from Gov- 
<ernment or for writes off of irrecoverable loans’, for treating it as on 
•New Service’, may be fixed at Rs. 50,000 or more, which is the exist- 
’ing monetary limit for ‘non-recurring grant’.

(4) The Government are agreeable to the suggestion of the 
•Accountant Generid. The matter may kindly be placed before the 
Public Accounts Committee (Central) for consideration at their en
duing meeting proposed to be held at Trivandrum.

Sd/-

Joint Finance Secretary.
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PROCEEDINGS OF THE DISTRICT COLLECTOR, 
QUILON

AmSXURE I

S u b  • Paramu Pillai ( 5 A « . )  N— Village Officer---QMon District— Thrikh~ 
arayu Village—Irregularities in Land Acquisition—‘Disciplinary action—  

Orders passed.
COLLECTORATE, QUILON 

No. K3-12165 6i. Dated: 6th JULY, 1966.
In 1959 Government sanctioned the acquisition of 5 acres for formiiig 

a Settlement Colony at 'llirikkaruva. Accordingly steps were taken for 
the acquisition of 5 acres of land in Sy. Nos. 8306/86/325 and 8303;367/i37 
of'I'hrikkaruva Village in Quilon Taluk. The acquisition steps were com
pleted on 5-7-1959 on which date the Villa^ Officer, Thrikkaruva took 
possession of the land. On 19-1-60 the Tahsildar was asked to sub-divide 
the land into 100 block of 5 cents each for allotment to the settlers. On 
24-6-1960 the Tahsildar reported that nearly onê  acre of land was imder 
water and the water level in some portions was more than 6 feet from ground. 
On 2-11-1960 the Assistant Collector inspected the site and measured out 
the land and prepared the sketch. According to this sketch an extent of 
94 cents of land was under water for a long time. The Village Officer Shri 
N. Paramu Pillai who prepared the Land Acquisition records did not bring 
the fact of the land being water-logged to the notice of the Tahsildar. The 
valuation statement was prepared by Shri N. Paramu Pillai the then Villa^ 
Officer. He had also prepared the site sketch and mahazar. The TahsU- 
dar was Shri G. Govinda Pillai and the Village Assistant was Shri N. Chel- 
lappan Pillai. Charges were framed against the Officers. On subsequent 
verification it was found that the actual deficiency in the acquired area was 
92 cents and not 94 cents. The CoUeaor inspeaed the site on 22-2-1961 
and noticed that the 92 cents were under water for a longtime. Laterite 
walls which have been built to protect the land from the attacks of the waves 
long ago, show that the position of the land had not altered for the past 
so many years. The following'chargcs were framed against Shri N. Paramu 
Pillai, Village Officer:—

1. He prepared the Land Acquisition records in respect of the acquisi
tion of 5 acres of land in Sy. Nos. 8306/86/325 and 7303 367/137 of 
'rhrikkaruva Village including 92 cents of land which was sub-merged 
in deep water.

2. He failed to bring to the notice of the higher authorities the shortage 
of 92 cents of land in the site for w'hich acquisition steps were taken.

3. That he knowingly included the 92 cents of land under water in the 
total area of 5 acres of land for which he prepared valuation state
ments, site sketch and Mahazar with a view* to cheating Govern
ment and helping the landowner and thereby causing monetary 
loss to Government. It was calculated that the monetar>’ loss to 
Government was of the order of about Rs. 23,000/-.
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The explanation of the Village Officer was received on 28-i2-iS)64. 
He has pointed out that the 92 cents of land which was water-logged was: 
sub-merged under water after acqxiisiticm steps were complete owing to 
floods and kayal erosion. He also contended that there was no deficiency 
in area at all at the time of preparing the Land Acquisition records and that 
the Tahsildar, Revenue Divisional Officer and collector had inspected the 
site. At the time of the personal hearing on 11-4-1966 the Village Officer 
reiterated his contentions. The explanation of the Village Officer has been 
carefully examined by me. At the time of inspection by the Collector on- 
22-1-1961 it was noticed that laterite walls had been built to Qrotect the 
land from the attacks of the waves long ago and that would reveal that the posi
tion of the land had not altered for the past so many years. Hence the 
explanation of the Village Officer that the deficiency occurred subsequent 
to the acquisition cannot {be accepted. The Collector was convinced 
that the Village Officer had taken possession of only 4-08 acres of land and 
not 5 acres. As per rules of the rules framed under the Travancorc 
Land Acquisition Act the Village Officer is primarily responsible for the 
correct preparation of the valuation statement site sketch and mahazar. Fur
ther it was this Village Officer who took possession of the site from the land
owner after acquisition . It is clear that the Village Officer did not care 
to measure the land at any point of time while preparing the Land Acquisi
tion records or the Village Officer deliberately suppressed the deficiencx' 
in area with a view to helping the landowner and causing monetary loss 
to Government by making Government pay for 5 acres while only 4-08 
acres were taken possession of actually. I find that the explanation of the 
Village Officer is unacceptable. Charges one and two are proved beyond 
any doubt—regarding charge three there is no direa material to show* that 
the Village Officer deliberately suppressed the shortage. However the loss 
sustained the Government should be made good.

In this connection, the Board has examined the question and has re
commended to the Government fat a sum of Rs. 5'- might be reduced 
from the pension of Shri Govinda Pillai and the Board 1̂  proposed to ad
just the entire death-cum-retirement gratuity of Rs. 4,8sio'- due to Shri Ci. 
Govinda Pillai towards liabilitv* . The balance amount of loss incurred by 
Government has to be recovered from Shri N. Paramu Pillai who was the 
Village Officer. Notice under Section 15(̂ 2) of the Kerala Civil Service 
(Qassification, CDontrol and Appeal) Rules, i960 was issued on 21-4-1966 
to Shri N. Paramu Pillai asking to show cause why he should not be reduced 
to the rank of the Village Assistant and why action should not be taken against 
him to recover the loss sustained by Government loss and the amount pro
posed to be adjusted from the Death-Cum-Retirement Gratuity of Shri 
Govinda Pillai, Retired Tahsildar from him. The details of the loss sus
tained by the Government are furnished below;—

Rs. Ps.
1. Land value awarded by the District Cktllector, Quilon

Rs. 120/-per cent 92 cents-120x92 . II,040-00’
2. Enhanced land value awarded as per the Judgement of the

Distria Cx)urt, Quilon at Rs. 200 - per cent (92 cents)
Rs. 200x92 ...........................................7,360-00
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3. 15% soUtium for Rs. 1 8 4 0 0 .................................. 2 ,j6o -oo»

4. Interest at 6% for Rs. 7,360/- for the period from 5-7-1959
to 5 -9 -1 9 6 2 ........................................................... 1,398-40

5. Proportionate C ûrt c o s t ..........................................  556-11

lyi

Total loss 23,114'51
Amount proposed to be adjusted from the death-cum- 

retirement gratuity of Shri G. Govinda Piliai, Retired 
Tahsildar . . . . . . . .  4,890-00

Amount to be recovered from Shri N. Paramu Piliai,
Village Officer . . . . . . .  18,224-51

In response to the show cause notice issued to the Village Officer on 
21-4-1966 he has submitted the statement of defence on 13-5-1966. I have 
persued the explanation of the Village Officer. He denies that the 92 cents 
were under water at the time of acquisition. The matter has been carefully 
examined by me before preposing the punishment. His argument that 
Collector, Revenue Divisional Officer and Tahsildar were not examined in the 
presence of the delinquent officer cannot be accepted, as he had not asked* 
for the same in the original explanation. Now there is no need to examine 
them since the Collector had personally inspected the site and recorded his 
obser\'ations which were not challenged by the Village Officer till now. The 
explanation submitted by the Village Officer is not convincing. The Village 
Officer Shri N. Paramu Piliai is primarily responsible for the loss sustained- 
by the Government amounting to Rs. 23,114-51. An amount of Rs. 
18,224-51 will be recovered from Shri N. Paramu Piliai formerly Village 
Officer, Thrikkaruva who is not Village Officer in the Pathanapuram Taluk 
from all his assets due from Government towards security- amount etc., 
and the balance under the provisions of the Revenue Recoverj- Act and he 
will be immediately reduced to the rank of Village Assistant under the pro
visions of the Kerala Civil Ser\’ice (Classification, Control and Appeal) Rules 
i960.

(Sd.)
.M. S. K. RAMASVĴ AAIV, 

District Collector-

Shri N. Paramu Piliai,
Village Officer, Pathanapuram I'aluk.
('JThrough the Tahsildar, Pathanapuram for Service & return).

Copy to:—
1. 'Hie Secretar>% (L.R.); Board of Revenue (with CL).
2. The Revenue Divisional Officer, Adoor.
3. The Tahsildar, Pathanapuram.
4. The Tahsildar, Quilon.
5. A2 Seat, (6) D7 Seat, & (7) Stock I'ile.



PROCEEDINGS OF THE DISTRICT COLLECTOR, QUILOK
S u b  :— CheUappan Pillai ( 5 / w i  5  Village Assistant—Qdlon District—

Thrikkantva Village—Irregularities in Land Acgtasition—Disciplinary 
action Orders passed.

ANNBXVRE II

COLLECTORATE, QUILON 
No. K3-12165/61 Dated 6th July, 1966

The following charges were framed against Shri C. N. CheUappan 
Pillai, Village Assistant, Thrikkaruva Village.

1. While holding the post of Village Assistant, Thrikkaruva Village, 
he assisted the Village Officer in the wrong preparation of the Land Acquisi
tion records in respect of the acquisition of s acres of land in Sy. Nos. 1306/ 
86/323 and 8303,'367/137 of Thrikkaruva Village in Quilon Taluk and pre
pared Land Acquisition records for area including 92 cents which was actually 
under water for a long time.

2. He failed to bring to the notice of the Higher authorities the deficiency 
of 92 cents of land from the area for which acquisition steps were taken.

3. He included the 92 cents of land under water in the total area of 5 
acres of land for which Land Acquisition records were prepared with review 
to cheating the Government and helping the land owner and thus caused 
monetary loss to Government.

In this explanation dated 26-i2-is>64 Shri CheUappan PUlai, Village 
Assistant has stated that the ViUage Officer did not inform him about acqui
sition steps and he did not prepare the mahazar or sketch in this acquisition. 
He stated that it was the ViUage Officer who prepared the sketch, mahazar 
and valuation statement. In the account form only the ViUage Assistant 
signed as the VUlage Officer made him believe that this was necessary for 
submitting to the higher authorities. According to the ViUage Assistant 
he has.not checked the details regarding the acquisition and he has only 
signed in the Account form. At the time of personal hearing on 16-4-1966 
the ViUage Assistant reiterated these contentions.

1 have carefuUy examined the explanation of the VUlage Assistant. I
am unable to accept the contentions of the VUlage Assistant that he signed 
in the valuation statement without actuaUy veraytng the details. It was 
his duty as the ViUage Assistant to assist the Village Officer in the performance 
of his fimaions and the Village Assistant cannot escape responsibility by 
throwing the blame on the Village Officer. I. therefore, hold ttot the Village 
Assistant was also responsible for the loss caused to Government in this case. 
The charges i and 2 ate proved. A notice was accordingly issued to him
.asking him to show cause why his promotion should not be withhold. In
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response to the notice issued to him oa 21-4-1966 he has submitted his expla
nation on 10-5-1966. I have persued the explanation of Shri Chdlappan 
Filial. His explanadcm is not satisfactory. Hence I hereby order that the 
promotion of Shri N. Chellappan Filial, Village Assistant, Thrikkaruva 
Village be withheld for a period of 6 months from the date of issue of this 
order. The details of the punishment will be recorded in his Service Book 
«nd Confidential Records.
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(Sd.)
M.S.K. RAMASWAMY, 

District Collector
To

Shri N. Chellappan Fillai, Village Assistant, Thrikkaruva. 
(Through the Tahsildar, Quilon for service and return).

Copy to;—
The R.D.O., Quilon. etc. etc.

Sd./-
(Truc Copy) Superintaident

.̂ 453 (All) LS—12.



ANNEXURB III
EXTRACTS FROM THE KERALA LAND ACQUISITION ACT AN1>

RULES
17. V aluation Statement to  be approved by  Superior Authority

No award shall be made by the Collector under section ix or section 
16 unless the valuation statemait prepared in such manner as may be pres
cribed by rules is approved.—

(0 where the Collector making the award is not the District Collec
tor, by the Distict Collector; and

(n) where the Collector making the awaitl is the District Collector 
by the Board of Revenue.

Rule 9 0  ̂tkeKerah Land Acqutsttion Rules
9. The Land Acquisition Officer shall get the basis for valuation and the 

detailed valuadon of the land and the improvements, approved by the autho
rity specified in Section 17. The valuation statement fbr this purpose shall 
be prepared in the form appended to these tides.
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(Statemem of conê ondence with the'Dismct Collector and the Bocard of 
Revenue for finding out the delt̂  in initiating discipUnary ochbn).

13-6-1966’ D.O. Letter to the Board of Revenue.
16-6-1966' Reply from the Board of Revenue.
11-7-1966 D.O. Letter from the Board of Revenue.
14-7-1966 Memorandum to the Board of Revenue.
22-7-1966 D.O. Letter to the Board (̂ 'Revenue

6-8-1966’ D.O. Letter to the District Collector, Quilon.
Replies from the District Collector, Quilmi.

3-9-1966 D.O. Letter to the Distria Collector, Quilon.
8-9-1966 Letter to the Board of Revenue.
8-9-1966 Letter from the Board of Reivenue.

24-9-1966 Letter to the District Collector, Quilon.
18-10-1966 Letter from the Board of Revenue.

Sd/-
Superintendent.

ANNBXVRE IV

175



*r\



Hill!..,

i : ! i i  m i

jT s; s s  tf.a o2 2 ° 5 . S « « * '
-  -2 -c s - 2  a a -3

£ | ^ . S . a « g _____
° “  'o 
§ 2P. 7?

I I
Hg i
•c

|S

V)



178





i8 o

^ ^ ^ c/d: S | 8 g e2«-





X82



183



184

^11 I p
m i ' m u - o ^

m l u i ^  “

§ f s | l ! | !

■irJIllfil



Copy of letter No. 329io-Czl66/A8iRDD dated 27-7-1966 from the Develop
ment (C) Department—to the Director of Harijan Welfare.

Sub :—Harijan Welfare—Execution of toork—irregularities—Recommendations 
of Public Accounts Committee.

Rtf:—Your letter No. GI-i 189/66 dated 30-5-1966.
During the discussions held by the PubKc Accounts Committee, severe criticism regarding the viarious irregularities committeed by the departmental officers in implementing the ameliorative schemes for the Welfare of the backward communities were made. The main criticism was in regard to the loss incurred in connection with the construction of 73 houses in Kot- tayam District and construction of Model Welfare Training Centre, Poonjar during 1957-58. The Committee in their report has brought home to Government that the checks exercised by the Department on their officers were perfunctory and need to be tightened up.
I am therefore to request you to take adequate steps to ensure that such instances of loss to Government do not recur. Immediate instructions will be issued in the matter.

Yours faithfully,Sd/-For Secretary to Government

ANNEXURE I
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ANNBXURE II 
GOVERNMENT OF KERALA 

ABSTRACT
Harijan Wdiare—Housing Sdieme—Irregularities in the execution of work—instruction orders isued.
AGRICULTURE & RURAL DEVELOPMENT DEPARTMENT(DEVPT. C)G.O. Rt. No. 1389 /66/A&RDD. Dated, Trivandnun, 8-9-1966.

Read:—
1. G.O. Rt. No. 712/Rev. dated i2-4-is>6i.
2. Letter No. C3-25389/59 dated 27-9-1965 from the Director of Hari- jan Welfare.
3. D.O. letter No. 494i4/6s/Gi/dated 18-10-1965 from the Directof of Harijan Welfare.
4. Government letter No. 32910-C1-66/A&RDD dated 27-7-1966.

ORDER
Time and again, many a lapse on the part of the Departmetal officers resulting in loss of Public money have been brought to the notice of Government by the Audit. For instance, during I9S7~S9> the Department undertook certain sdiemes for the construction ofhouses for Sch. Castes/Sch. Tribes in the State. Accordingly the construction of 73 houses in the Kot- tayam Dist: was entrusted to one Shri K. C. Raj, President of the Kaithozhil vyavas^ Co-opexative Society No. 2817, Peroor. During the same period another work of construction of a Model Welfare Centre, Poonjar was also entrusted to the same contraaor. The Financial stability of the contractor to undertake tiie above works was not considered at all, before the entrust- ment of the woik to him by the Department, nor any agreement to safeguard the Public mon^ involv^, obtained in these cases. Government had to incur heavy loss on this account. Such lapses which are, no doubt, detrimental to the interests of Government, cannot be countenanced. It is hoped that the situation would have improved now by the constant inspections hdd by the Departmental officers and the checks exercised by them.
The standards of financial propriety demand that every Government servant should exercise the same deligence and care in respect of all expenditure from public moneys under his control as a person of ordinary prudence would exercise in respect of the e>q)enditure of his own money. Govem> ment would, therefore reiterate their instructions in the matter with all its seriouness and order that the Dqnutmental Officers should exercise the utmost vigil and care in the matter of public monw and that on no account there shall be any occasiim for any kind of loss to Government. Any action to the contrary would be viewed seriously and the ddinquents dealt with suitably.
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The Director of Haxijan Welfare will however examine the esvsting- arrangements in the Department in the matter, with partiicular reference to the adeiqtuacy of the orders in force and also with reference to the necessity for issuing comprehensive orders afresh in this r^ard.
(By order of the Governor) ' (J. S.Badhan)Dy. Secretary to Govetmnenfe.
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Stores Purchase Department, 
Secretariat, Trivandrum,
Dated 30-7-1966

No. 6468/B4/66/SPD C IR C U L A R  M E M O R A N D U M

Subject':— Purchase of Stores—Non-observance o f Stores Purchase Rules—  
Loss resultir^ from  avoidance of— Instructions issued.

Two instances of purchase of stores have been brought to the notice of 
Government in which Government sustained loss as a result of deviation 
from Stores Purchase Rules. The Public Accounts Committee has also 
adversely commented on these cases in their Report. In one case, the loss 
was on account of extension of a contract when such an extension was not 
piKrmissible under the Rules. In the other case, the loss resulted from a 
purchase which could have been avoided. Government strongly feel that 
had proper discretion been exercised and the Stores Purchase Rules strictly 
adhered to, the loss sustained in these cases could have been avoided.

All Heads of Departments and other officers are therefore requested to 
see that Stores Purchase Rules are scrupulously observed in the purchase of 
stores, and that all reasonable precautions are taken to avoid loss to Govern
ment when finalising contracts.

C. P. NAIR, 
Deputy Secretary.

To
All Heads of Departments and officers 
The District Collectors 
The Secrecaiy,

ANNJSXURB /
COVIRNMENT OF KERALA

Kerala Public Service Commission . . . .
The General Manager,

Kerala State Road Transport Corporation .
The Secretary,

Kerala State Electricity Board
The Secretary,

Kerala State Khadi and Village Industries Board 
The Registrar,

' University of Kerala
The Registrar,

High Court of Kerala
Copy to ; all Departments (Sections) of the Secretariat.
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No. 7388/B4/66/SPD
Stores Purchase Department, 
Secretariat, Trivandrum,
Dated 6th December, 1966 

C7.0 . N O T E

Sobjmt;— ImpUmmtmtioH of the recommendations o f the Public Accounts 
Committee— Recommendations 135 and 136 o f the 47th Report,

The Central Public Accoimts Committee in their recommendations 
contained in the 47th Report pointed out two cases of stores purchase, in 
which loss was cauted to Government due to non-observance of Stores Pur
chase Rules. One of the cases was where the recommendations of the Stores 
Purchase Committee were over-ruled by the Government. The Committee 
dso observed that from the notes fumised at the instance of the Committee 
it was seen that apart from the specific case considered by the Committee the 
Government had modified/over-ruled the recommendations of the Stores 
Purchase Committee in respect of several cases. The Committee were of 
opinion that there was no point in constituting a Stores Purchase Committee 
specifically for a particular purpose if its recommendations were modified 
or over-ruled in a large number of cases. They have also added that with the 
constitution of the Departmental Purchase Committees, it is hoped such 
instances would not recur.

2. The Departmental Purchase Committees are empowered to accord 
final sanction for purchase up to Rs. 2 lakhs. Purchases above this limit have 
also to be recommended by the Departmental Purchase Committee even 
though they have to be circulated to the Ministers. Normally the recom
mendations of the Departmental Purchase Committee will be accroted, 
but in cases where the recommendations of the Departmental Purchase Com
mittee are over-ruled, the concerned Secretary to Government is requested 
to bring to the notice of the authority over-ruling the recommendations of 
the Departmental Purchase Committee the observations of the Public 
Accounts Committee mentioned in paragraph i above.

R. Gopalaswamy,
Finance Secretary.

T*
All Secrctariss, Joint Secretaries, and Deputy Secretaries to Government.

ANNMXURBIl

GOVERNMENT OF KERALA
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SI.
No.

Name of Agent SL Name of Agent 
No.

Agency
No.

27* Bahree Brothers, 188, LaJ- 27
patrai Market  ̂ Delhi—6

28. Jayana Book Depot, Chap- 66
parwala Kuan Kaiol 
Bagh, New Delhi.

29. Oxford Book & Sutionery 68
Company, Scindia House  ̂
Connaught Place, New 
Delhi—-I .

30. People’s Publishing House, 76
Rani Jhansi Road, New 
Delhi. ,

31. The United Book Agency, 88
48, Amrit Kaur Market,
Pahar Ganj, New Delhi.

32« Hind Book House, 82, 95
Janpath, New Delhi.

33- Bookwell, 4 Sant Naran* 
kari Colony, Kingsway 
Carnp̂  Delhi-9.

MANIPUR

34- Shri N. Chaoba Singh, 
News Agent, Ramlal Paul 
High School Annexe, 
Imphal.

AGENTS IN FOREIGN 
COUNTRIES

35. The Secretary, Establish- 
, ment Department, The 

High Commission of India* 
India House, Aldwych, 
LONDON, W.C.—2.
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